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11, Have legible coples 2f the annexure duly ,
sttasted’ been filed. : - L0

"33, Hias the Index of Aacuments besn filed, and - Y
pagination d2ne properly. ° :

13. H=2s the applicant exhauste® all available “3.
roridies, T . %

14. Hhro the declaration as required by item NO. 7 of 413 ’

form,” I beem made.

"i5. H-wve required number of envaldps ( file size) :
wearing full address-of the respondents baen filed. “HA

16. () Whether the relief sought f£or, arise apt'of .-
single cause of actioni.

(p) Whether +-;-interim relief is prayed f£or, Y4 ,{

17. In case an Ma for condonation of delay in filed,
is it supported by an affidavit >f the apdlicant.

18. Whether this case . can be heared by single Bench. -
19. any other p2int. , _ ' e '

20r Result of the Secutiny with intial of the scrutiny ““‘*ﬂ be Ried
Assistant,

"

Scrutiny Assistant.
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Deputy Regist:rar.

Registrar.



, ‘ CENTRAL ADMINISTRATIVE TRIBUNAL
i allip ' - YYDERABAD BENCH;
¥ ‘“.ﬁihf”h e ‘ p .
\ _ , T D_ariry NO. R [q

Report in the Serutiny of Application,

Presentaqd by‘V%éé.V ..SC&Y 5 ....ﬁate 2f presentation. ;U;lh1?Q

l ' NO, of appllcqtlﬁn.,...,..95%:;%I}Z.N. of Respon@ents.£§l

CLAZSIFICATION

Subject;...;.....;.;;..( Nﬂ, ) Dppartment....5§ﬂ5§.. ( NOJ2)

1. lu.thg appllcatlon in the proser form,
(three complete sets in paper books S i
form in twa compliations,

2. whetker name, description and adiressed of

all the parties been furnlshed in the cause
- title, .

3. (3) Has the application baen fuly signed : v
and verified, ' : \
{b) Have the copies been duly signed, . ey

() Have sufficient number of copies ‘of the g
application been filed. ‘ ‘

? 4. Jhuthx,r all the necessary partles are- 1mole3dud
5. ththor English translatlon Of dsciments in a
language’ >ther than Engllsh or Hindi been flled

6. Is the appllc:tlan on in time, {See Section 21 )

7. 'Has the Vakalatnama/MémD of Apperance/Autharisation
. been fileqa, : R . ‘

8. It the application malntalnablllty.
(U/s 2, 14, 18, or H.R. 8 ate.)

9. Is the application aécompained .Iro/oD, for
Rs. 5€/- .

10: Has 'the 1m0ugneﬂ orders Orlglnal tilyspttested -
legitable copy been filed ,
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) IN THE CENTRAL ADMINISTRATIVE TRIBUNAL AT HYDERABAD
\f ' O.A.Nb. & /199%2.

C. Narasimha Chary _— .
and 28 others. ‘ .+ Applicants.

Vs.

- Engineer in Chief, Army Head Quarters,
Kashmiri ,House New Delbi. =~ 110 Oll.

and 3 others. .« Bespondentse.

CHRONCLOGY OF EVENTS hage

4 D Nos.
1. The applicants are governed by the service n

L rules issued in S.R.0.233 dated 4<10-1991 %5 te St
fy o, The applicdnts are working as LDC8s and f
' UDC's under the jurisdiction of .the 4&th L
respondent. .. . . L

3. As per the schefie fof promotion envisaged
, und-er S.R.0.233 dated 4210-1991.” 'LDC
' ‘ after cdompleting 20 jears of Service is
- fequired to be promoted to the rank of 5
Administrative. Qfficer. o

. Due to nonavailability of vacancies in
4 the posts of the grades in t he chain of
promotion LDC is not even pramolted to
the next higher rank of UDC. 5

5. The ministerial staff perform certain
functions as s tated in para 4 of the
’ OOA. ) 5 to 6

6. The superintendents(BR/EM) and Surveyom
Assistants working along witht be applicant
in the same Departments, under the same

.employer have an ane-logus chain of
promotion. : 6

_FM_
B

7. Iu case of nonavailability of vacancies
. in the next higher grade of promotien
“ : the applicants as also sucit employees
are entitled to the next higher grade
as per their eligibility. o 6

8. The failire of the respondents to
concede to this necessitated {iling
Of this G-ﬁ.o 6

9. The Ban%alore Bench of the central
Administrative ®ribunal allowed
0.401337 and 136% to 1375/19%% _
on 31-03-1695. 10

10. The action of the respondents in zot
according them higher pay scales is
discriminatory. 13

“L

1l. The Bangalore Bench issued notice
before admission in 0.4.969/1996 -
filed by the LDC's and UDC'S. \ 15

Ll
- o m om
——--u-—-——-;-—..-—---—
- wm o o e o o

Counsel for the Applicant.,
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AMENDED CAUSE-TITLE AS PER THR ﬂRDERS OF THE TRIBUNAL
Dto 3"' ]-2"'1996. l o
IN THE CENTRAL ADMINI&TBATIVE,TRIBUNAL AT HIDE BAD.

0.4. NO. L /1998

1. Between:

L. D. Sanjeeva Rao S/0. Late D.Vasudeva Rac, aged about
47 years, working as L.D.C.in the office of the
Carrison Bngineer (I) R & D Chandrayangutpa

2. Y, Seetharam Keddy, Late S/o. Y. Padma Reddy, aged
about 40 years, working as L.D.C in the oifide of the
Garrison Engineer (I) R & D Chandrayangutta
Hyderabad. .

3. 1. Sreenivas Rao, S/0. Seetharamulu, aged about 35
years, working as L.D.C. in the office of the Garriscn
Engineer (1) R & D Chandrayangutta, Hyderabad.

S X
Y. G.K. Sree,§§;1~Bam, S/0. G.8.Narasimlco (late)) aged
about 39 years, working as L.D.C in the officd of the
Garrison Engineer (I) R & D chandrayangutta Hyderabad.

5. Amjad Hussain S/0. Abmed Hussain, aged about 30 years

working as L.D.C iu the office of the Garris
Engineer (I) R & D chaudrayan Gutta Hyderabad.

6. P.3.Gulawene W/o0.P.S.Gulawene, aged about 33 ears,
working as L.D.C in the office "of the Garrison Engineer
() R& %D Chandrayangutta Hyderabad. |

7 Shahu(ﬁameed, K.« 3/0. Late shahus Mohd. K.Rawther

§/4—aced about %1 years, in the office of the Garrson
H

Engineer (I) R & D chandrayangutta, Hyderabad

8. Swt. E. Waralakshmi W/o. E.B.Prakash Rao, aged about
39 years, working as L.D.C. iu the c¢ffice of the
Garrison Engineer (I) R & D chandrayan Gufta Hyderabad.

9+ K.Alok Kumar, 8/c. Late Kailash prasad aged about
34 yea®s, working as L.D.C. in the office of|the
Garrison Engineer (I) R & D Chandrayangutta, Hyderahad.

10. 8mt X. Sujatha, W/o. K.Murali, aged about 35 |years,
working as L.D.C in the office of the Garrison Engineer
Garrison Engineer (I) R& D Hyderabad.

1l. T.Sharavan Kumar, $/o. I.Shankaraiah, aged aBout 35
years, working as L.Y,C. in the of{ice of the Garrison
Engineer (I) R & D Hyderabad., -

12. B.Brahmamnda Chary 3/0. B.Govinda Chary, aged about
35 years, working as L.D.Cin the office of th
Garrison Engineer (I) R & D Hyderabad.

[0)]




13.

1.

150

16.

17.

All the ﬁpplicantgVareﬂwork}ngﬂun@er the Jurisdi

of

Smt. G.T¢.Janaki, W/o. G.T.V. Ranga Chary, a

about+3§ years, working as L.D.C in the offi
the Garrison Engineer (1) R & D, Hyderabad.

g
A.R.Apref Husasain Jaffar, 8/o. late A.R.2iohd
aged about 2+ years, working as L.D.C in tne
of the Garrison Engineer (I) R & D, Hyderab

P. Maheswar, S/o. Babu Ram, aged about 39 ye
working as L.D.C in tie o fice of the Garris
Engineer (I) R & D,‘Hyderabadf

ged
ce

Jafiar,
office
o o

GTS
on

Smt. Premlatha Haribaran .K. W/o. K.Nariharan, aged

about 36 years, working as L.D.Cin the offic
Garrison Engineer (I) R & D Hyderabad.

Syed Waheed Ahmed, S/c. Dastigir, aged about
_years, working as L.D.C in the office of the
BEngineer (1) RZD Hyderabad.

C.E R & D Picket, Secunderabad.

e- of the

25

Garrison

cticn




IN

Between:

1.

2e

3.

~ R&D Chandrayangufta, Byder§bad - 5,

8.

Engineer (I) R & D Chandrayang tta, Hyderabad.

9e

)

TE CENTRAL ADMINISTRATIVE TRIBUNAL AT HYDERABAI

e.a.50. & /199%

CeNarasimha Chary& 8/0. Late. C. Daviah Chary,age
about 54 years, Working as U.D.C, in the office
Garrison Engineer (I) R&D Chandrayangutta, Hydeyabad =5.

- ' 52
¥, Krishna, /0. P.\Bonthaiah, aged about i@ years,
working as U.D.C. in the office of the Garrison
Engineer (I) R&D Ch2§drayangutta: Hyderaba

N.V.Joln 'S/o;'va'rg‘hese\," aged about 50 yeart, working
as U.D.C. in 'the office of the Garrison gineer [(I)
R & D Chandrayangutta: \Hyderabad - 5.

| r, aged gboub
23 years, in working as {U.D.C. in the office of the
Garrison Engineer (I) Chandrayangutta, Hyderabad-~5.

ant. U.SiJayalakshmi, W/o. $.Sunder Kug

SeB.M.Imani S/o.'Mohd.'Imgni, aged bbut 90 years
working as U.D.C, in the

e d

office of/the Garrison Engineer
(1) R & D Chandrayangutta) Hyderapad.-5.

ed about 47 year
of the Garrison |
Hyderabad- 5.

Mohd Ali S/c. Syed Moinud\din,
Working as U.D.Ce in the“bfficz
(I) R & D Chandrayangutta |

A

gineer

i
P.Vijaya D/o. P. Chinnabbaig aged about 36 years,| working
as U.DeC. in the off ice ‘ﬁﬂxhe Garrison Engineer|(I)

D.Sanjeeva Rao, 5/0. Late/D.Visudeva Fao dged about 47
years, Working as L.D.C,/in the office of'the'Garrison

Y. Seetharam Reddy, Late S/o: Y\ Padus Reddy; aged about -
40 years, working as L.b.C,, iﬂ the offiqg of the FParrisxxm
Garrison Engineer (¥) R & D Chaz;{drayangut 2 sHyderabad-5.

' ’ !
10. I. Sreenivas Rao/ kakm S/0. Seetharamulu, aged about

35 years, working as L.D.C. in the office of the
Garrison Engineer (I) R& D Chandrayangutta liyderabad-5.

ll. G.N.S5ree Hari/Ram, S/0. G.S. Narasimbao (late) aged about

12 Amjad Hus
13. P.S.

I*. Shahul Hammed M.M.; /0. Late. Shahul M

39 years, woyking as L.D.C. in thé\office of the Garrison
Engineer (IY R & D Chandrayangutta\ﬂyderabad.

A

' I
in_S/0. Abhmed Hussain, aged about 30 vears
ai.D.é. ia the office 6F %be Garrisgn !

() B& D Chandrayangutta, Hﬁgerabad -5

Working
Enginee

ulawane W/o. %.§.Gulawené, agéd about 33y ars,
worging as L.D.C. in the officé of the\Garrison gineer
(I) R&D Chandrayangutta, Hyderabad - 5. o

: Coe - Ce Working as LDC

hd .K.Rawther /
aged about“#l'years, in the "officethe Garrison Engineer

(I) R&D Ghandrayangutta, Hyderabad - 9
y Z///’/H”




15, Sut. E. Waralakshmi, W/o. Shri E.B. Prakash Bao, jaged about
39 years, working as L.D.C. in thke office of the Garrison
Engineer (I) R\& D Cha ndrayanagutta, Hyderabad - 4.

16. K. Alok Kumar, $/o. Late Kailash Prasad aged about 3%
years, working as L.D.C. in the -oflice of the Gaprison
Engineer (I) R &\ D Chandrayangutta, Hyderabad =-/5.

17. A.Subramanian, &/ - ‘Late C.S, Ardharanary Iyer, aged about
54 years, Working Ws U.D.C. in 'the'oi‘fice"bf/the" Garrison
Engineer (I) R & D\@&amdxx Kanchanbagh, Hyderabad - 58.

18. Ke&. NaiT, /0. Krishnab Nair, aged abou%é" yeaxls,
Working as U.D.C. in\the office of the Garrison [Engineer
(I) R & D , Kanchanbagh, Hyderabad - 58/ |

19.8mt. P.Tirupatii Bai, W/o. D.A. Naik, /Aged about 4O yedrs,
Working as U.D.C. in the office of the Garrison Engineer,
(1) R & D, Kanchanbagh,\ Hyderabad -/ 58.

20. Smt. D. Jayﬁ%hree, W/o. P. Venkateswar Rao, 45 years,

working as U.D.C. in the office/of the Garrisan Bagineer
(I) R & D Kanchanbagh , Hyderabad. 58.

2l. Smt. B. Chandrdkala, W/o. Phiv' Shanka?, aged about %0 vears
- working as U.D.C. in the o f;ée of the Garrison Engineer,
(I) R & D Kanchanbagh, Hyderabad. 58.

22. Smt. K. Sujatha', W/o. K. Murali, aged about 35 yehrs,
working as L.D.C in the offi¢s of the Garriscn Engineer

(I) R&D, Kanc‘mnbagh,/ﬁyd rabad - 58.

23. T. Sharavan Kumar, 3/0y T.¢ araiah, aged &bout| 35 years
Working as Le.D.C. in the ofii of the Garrison Engineer
(I} R & D Kanchanbagh/, HYderabdd - 58.

2+. B. Brahmananda Chary, S/o. B.Govinda Chary, aged about

32 years, working /as L.D.C, in the ofifice of the Garrison
(Engineer (I) R & D EKanchanbagh, Hyderalad - 58

25+ Smt. G.T.Janaki/, W/o. G, T.V. Banja\chary aged about 43
years, working/as L.D.C. in the office a.iz the &xa
Garrisen Engipieer (I) R& D , Ehnch%nbagh, Hyderabad-58.

1

26. A.R.Asref Hissain Jaifar, S/o. Late }i.R.Mohd Jatffar,
aged a bout/ 2 years, working as L.D.C. in the offiece
of the Gafrison Engineer (I) Kanchanbagh, R& D,
Hyderabad - 58. i

27. P. Malleswvar, 8/0. Babu Ram, éiged’"a‘bout'gS yeals work;.n
as LyDs¢C, in the office of the Garrison Engineexz (1) ¢
D, Kanchanbagh, Hyderabad - 58,

28. Smt. Premlatha Hariharan Ky W/0. K. Hariharan, aged about
36 years, Working as L.D.C. in the office of the Ghrrison
‘Engineer (I) R & D, KanchanBagh, Hyderabad~58., f'




29. Syed WaheeQ Ahmed, S/o. Dasulgir, aged about 25é££ars,
Worsing as L.D.C 1n the office of the Garrison/Engineer

(I) R & D, Renchanbagh, Hyderabad - 56.
late

39. VRC Chowdary ) 8/0./V.V.Ratnan , aged about A6 years,
Working as U.R.C, in the office of Direct T General

Haval Project, Vlsakhapatnam.

 31. Gabu Surayanaraya Reddy, S/0. Late Sa yanarayana Reddy
aged about 48 yealS;“Worming as L.D:Ci/in the office
of the Director Geheral Naval Progect Vlsakhapatnam .

32. P, Satya Pa\o, S/o. ate P. Appala paidu, aged abgit_‘_‘
47 years, working ah L.D.C workifg as L.D:C.|in the
office "of the Director General Naval Project,| Visakha-

patnam.

33 I.V.V. Batya Giri Pras d S/o.éi ‘Jagannadha itamy,i

aged dbout '35 years,” w'rklng as L.D.C. -in"the office
. of the Director Genera}.Faval Project, Visak

3k, Chippadd Ramoji, S/6. BH. Sufyanarayana aged apout W1
yéars, working as U.D:C if the offics of the Director
General Naval Progect Vi dkhapannam.

[ . [ e e

ptanam.

35 M. Vasu Sasxgharan, S/o./ Sty aged ‘about 41 years, -
working as L.D.C. in the office of the Directcr general
Naval ?rogect Vlsakhapatn

36. P. Prakasa Rao, 8/0. P. Jose‘h aged about’ 4? |years, -
working s L.D.C. ig/the offi\ce ‘of the Directcr General
Naval Progect Visakhapatuam. '

37‘ J.V.S. Bula Glridhara Rao, S/0. Late 8Suryanarayana

agéd about 36 years, working as L.D.C. in the|office of
the Director Gﬁneral Naval projact, Visakhapatnam.

38. M.V..Rajeswara Rao, -8/0. 1.V.8. BRo, aged aboubt.38
yéars, working as L.D.C. ih the office of the Director
General KAval Project, Visakhapatham. :

39. Krishnan Venkatesan, S/o. R. Krishna g aged about
3%.years, working as L.D.C. in the off\ice of fhe
Directgr General Naval Project, Visakhapa thaml

‘40. Ithigani. Surya Prasada Rao, S/0. I.N.Raj
years, working as L.D.C. if the ofilce o
- Ge eral Naval Project, Visakhapatnam.

%1. Vg¢nkoba Rao, s/o0. Venkata Rao, aged about§5 years, work
ing"as L.D.C‘in the office of the Directok General
Naval Project, Visakhapatnam.

) agbd about 38
the! Director

42, X. S.Parvathi, W/o. G.G. Giridhari , aged a
working as L.D.C in the office of the Dire
Kaval Project, Visakhapatnam.

out 31 years
tor General




®

d) Subject in brief:

u-8/0. Late K. Venkata Dss, aged about

43+ Kolli JayYantiXR K
57 yearsjé ring as L.D.C. in the office of the
Director

eral Naval project, Visakhapatnam:

L. Engineer-in-Chief, Army Head Quarters,
Kashuiri House, New Delhi, 110 011.
2. Ihe Unicn of India, represented by its

Secretary to Government of India, Ministry of
‘Defence, Soutb Black,.ﬁew Delhi =~ 110‘011.

3. Chief Engineer, Southern Comnand, Bune- %11001.
%. Chief Enéineer,'ﬁesearch and Development:,
Picket, Secunderabad. ,

DETATIS OF THE APPLICATION
l. Particulars of the Applicants: Shown as above.

a) Addresses for service of Notices: Mr. V.V.Sarma,

HeNos 3=5=31%/

wadi, Narayang
Hyderabad - 29

2) Par?;cuLgrs of thg ﬁgspandents:

a) Address for service of notices;

Shown as above.

«+ Applicants.

4 r'Genéral;ﬂgvai Proje t,mﬂaxalﬁBase“ikxﬂaE%/,/~”’/
- - .

.o I%spondents.

Advocate
Vithal~
da,

Shown as above.

3. Parviculars of the brder against which this application

is made:

a) Order No. : Ho.,902?0/2?/SC/EIG.

b) date“

»e

cj passed by

14-6-1996. T

Ingineer in Chief, NeW”Délhi; o
Communicated through respondent No.k.

Refusal to examine the represationg

of . the applicants. for removing {the
anom0liés in- pay dcales of GEoup QY
employees in Military Engineering.Service
and providing reasonable career Progre=-

S8ion.

4:%@@“@@”@@&?%@%@“mm

degléré thqtmype‘sgbjegﬁlma§ﬁef of

- they a want redressal is within the jurisdiction of

Hon'ble Tribunal.,

the order against hhich

this
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5. Limitations
The applicants further declare that the application

is with in the limitation prescrlbe& in Sec. 2L of ths

Administrative Tribunal's Act 1985. cu§>\~+m_A\s\}adjqf:::§f~}4ém,
s K L e \R\q\ﬂgwwgm\7ﬁ
6. Facts of the case:

1. The-applicanis are gle:;ca}hcadre persgngel who are
classified as Group 'Gf_e@pLQY?§s“in p?g ministzy gﬁ"Defence.
It is subsitted that Lower Division Clerks, Upper Buk
Division c;erg§; Office Superintendents are classified as
Group 'C! employees iﬁ_??ﬁnm%PisF?YﬁP?DEfQPFQf;NT??.?%Yilian
clerks in general including the applicsnts appointed/posted
in the MES are having the following pay scales below [Ghe

officer levels

a) Lower Division Clevk. Rs. 9501500
b) Upper Division Clerk. . Bs.1200-2040
c) Office Superintendent - II Rs.1400-2300
) @ffice.Superintendent -1 Rs. 1600-2600

2. N The applicants are governed by recruitment rules
of 1991 issued vide SRO No. 233 dt. 4-10-1991 copy of
which is annexed herewith as Ammexure I which envisages a
Sche@e of p:ogot;ggs as per eligibility in the order

ipdicated as unders

e 1 L T O S - -

1) A lower Division Clerk after pubting in 8 years of
service is e}ig;ble for promotion to the post of Upper
Division Clerk.
119 Upper Division Clerk after putting in 5 years of
sefv;ce is él;gible for promotion Lo the post of Office

Superintendent,
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iii) An office Superintendent after ccmpleeting 7 years

of service as such is to be promoted to the rank of

Administrative @fficer, It is submitled that as per the

scheme for prombtian envisaged unde; tbe rulesrdetailed‘

in toe above para 2 a lower Division clerk after completing

20 years of service is requzred to be prcmoted to the

rank of administrative officer waich is the. hth grade

his 1initial entry grade/ rank of L.D.C. ‘Due to non~

from

availability of vacangies in the respective post/grades

in the chain of promotion an L.D.C. even after puttihng

in 18 to 20 years for reserved categories. There is |almost

no promotion for unreserved Qa}ggoxigs and though they have

put in considerable service they have not been pramoted

to even the next higher rank of U .D C. whereas undelr rules

he is ellgible/requlred to be prqmoted to the post Galjgetted

grade (thek#tn nigher grade/scale) after completing 20 years

of total service likewise U.D.C. who qualifies for priomotian

to the post of office Supe:;ﬁtendent alter 5/7 years

respectively aie net prqmpted evenraftgrputing 27 yeaps of

service i.e. & 5 or 6 more period of service  than actually

required.

b, In vieyw of the fact thal Ministerial staiff in the

Military Engineering service pe-rform functions requiring

higher degree of profesiional skills, viz., budgeting,

maig-

tenance of construction accounts for preject works, procurement
' 1

ol stores, aécounting of stores, cash handing, administration

assisbing Engineering staff in breparation of estimates,

plann;ng for works aud assisting in contract gdministration

in contrast to the simple aﬁq routine functions performed:

by the Ministerial staff in the department of posts, ilt is

@quitable tha~t the stafl in MES should receive a more

favourable dispensation than tha t granéed t; théifl.
coy

mterparts



a) Superzntendents (Bﬁﬁn) 1400-2300 promotlun grade oncompletlon”

b) Surveyor Assistants.

- ,? -

in the Department of posis.

Far from granting a more

beneficiél dispensation to the applicants, the respondents

had gone to the other extreme position of grenting le

beneficial dispensation to the applicants Xkx#x¥EKX WV

their couter parts in the Department of posts. This

nighly arbitrary. The minimum to which the applicant
are entitled is”a‘dispggsapifn_which is Fhe same as t

granted to their counterparts in Department of Posts.

9 It is submitited that anotpenggtegpfy
of Super intendents (B/R/E/M) Surveyor Assistants wor
along with the applicants in the same départments und

& the same employer have an anologas chain of pramotl

indicated in the below noted table:

of 5 years the initial grad

1400-2300

These categorie; pf‘emp;ogges ﬁfter!completing
period of 15 years as Superintendents (BR/EM), Survey
Assistgnts are_entitled ?g_p;omotiop ?o'tne post of A

Engineers/ Junior Surveyors of works in the pay scale

15

o?“empi

LS~a=~-Vis

OF

na t

oyees

:ing

E(D. ‘

T

oL as

2 16#0-2900
16%0~2900

a total servige

or

ssistant

or

2000-3500 subgect to condition of clearing tihs Bepartmental

examlnatlon.

Y

6. Even in case of non availability of vacancies in 4l

iigher Grade of pramotion the applicants as also such

ne next

employees

are entitled to the next nigher pay scale and grade as per

thgir gl;gibility_ghich wouldvagvgwpggghgllowed to them in

the event of availabvility of such promotional vacancies.

failure of the respondents to concede this as per the
qf”fu;es_“dgspitg ;gpeqtgdﬂ;gqgggﬁsﬁhas an adverse efi
then:ightg‘gf the petitioners necessiating this Tribur

interruption.

The

scheme

ect on

lals
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7/ It is submitted that the respondents have in case of

other employees working along with the applicants in
same department under the same employer i.e. Superin
(BR/RM) and Surveyor Assistants: conceded the\righﬁ

entitlemeni to promotional higher pay and

the
kendents
pi

even though_

the posts for promotlon %o the nlgher grade are not Pvailable.

The respendents nave issued an order bearing PC-9023
(legal)/1993/B (works) Government of India M;nistgy

dt. 29-4-1995 in implementation of the judgement of [th

7/%60/B/EIC
of Defence
the:_

Bangalore Bench of the Ceptrgl‘ﬁdmip;strat;ye“$ribypg% granting

ail these benelits to these employees retrospeétively,m

of this order 1s annexed herewith an annegure % to t
The.applicants further submit & that they are suffe
because of lack of promotianal
of the recommendations from time to time and also de

of comnon opportunities and respective promotions, ¢

A copy
h§$ O.A.
ring

avenues due to non-pursuance

prival

reatian

of promotidnal avenues and also nm implemgptation Gf the

scheme -of time bound promotiocns to the clerical cadr
Military Eangineering service resulting in a cute sta

from 18 to 27 years.

es of

gnations

8e It is submitted that in the other Centrgl_Governmgnt

organisations like posts and Telegraphs, Income tax
life insurance corporation, Banks etc. the pay scale

Customs
S are

higher and better than the Military Engineering seryice clerks

tihe departments including MES is similar.

‘while the minimum qualification for initial intake in all

9« It is submitted that the two m categories of MES i.e.

Superintendents (BR/EM) Surve or Assistant grade II! who

are eligible for promotion ad grade I after 5-7- years of

service and grade I after p utting in 7 years of service

in the grade a re eligible for promotion to gazetted

officer/




e o

Assistant Engineer/Junior Surveyor of works have been

j'»\
time bound scale of pay as indicated table in the Lollowing

granted

manne Te

Supdts. (BR/EM) Surveyoi Assistant i) to be placed in pex
a? GB% -II on completion of 5Syears higher sgale of ﬁs.lézo-
in the entry grade (Rs. 1400=2300) _. 2900 w.e.f..1 Jan; 1986.
ii) It his higher grade will
not b2 treated as|a promotian-
al oné but will be non

Ly

functional.
b) Supdts (BR/EM) Surveyor Assistainis i) Tobe placed in the scale
) whﬁ couid not?be promoted to the . of Assistant Engiqeer/Junior
gazetted post of Ass-istant Eng. Surveyor of works i.e.
Junior Surveyor of works in the Rs. 2000-3,500 w.e.f. 1-1-G1
pay scalé 6f 2000-3500 due to non- on a persondl basis;after
availability of vacancies in the’ completion of 19 |years of
grade of Asstt. Engr./Junior total service as [Supdt.
Surveyor of worlks. BR/EM 8urveyor Assistants.
ii) As and when régular vacancies
. in their grade of Assistant
Engineer/ Junior|Surveyor
of works arise’, such promotion
will be adjusted|agaiizst .
those vacancies,|subject
to observance oinormal
procedure.
10. The applicants in this D.A. along with other employees of

the cadre are under law under law entitled to the same promotional

benefits and relea se of nexﬁ.higher ray scales and grade as
accorded to their counterparts i.e. Supefintendents B surveyor
Assistant grade I/1I retrospec%ivey both being eqully placed

and working in similar situations under onme employer add in

same Depariment.

1l. It is submitted that the denial of equal treatmedt to the

applicants with similarly placed persaas is repugnant to the
concept of eligibility and thus violative of the. provijsions
Articles 14+ and 16 of the Constitution. It is submitted
tha t the applicants have been subjected to a worst type of
hostile discremination. Thus their fundamental rights jare

being trampled.




~
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I2. It is submitted that the action of the respmdents

by ignoring the a pplicants and in not according them the

due pramotienél beneiits and not allowing them the higher

Pay scale and grade as allowed to olhers is highly

discriminatory and violative of the priaciples of Natural

Justice. The respondents cannot be allowed to adopt a

policy of pick and chose while_making“promot;ons.w They

were to treat equally placed persons equally. In this

view of the matterrthe app;icqntsviq>the rank qﬁ L.D.C.

after putting 18 to 20 years of_tpta}rservigeharq reéuired

to be promoted to the rank of Administrative officers‘which

is the kth hlgher grade frcm hlS 1n1tial entry grade.

ﬂimllarly the cycle of promotlons with regard to [the.

applicants having entered the service as U.D.C/0ffige

Superintendent/Administrative officer will move upw?rds

accordingly.

13. I% is further submitred that the applicants have

been avoided and deprive@ of theirlgenuine promotiongl

benefits so far on the (i) pretext of non-availability

of vacancies in the next higher grade. Now by accojding

these benefits Lo others even in the face of non-

vaila-

bility of vacancies the things have become clear and the

respoqdents are;ugﬁgrilaulgb};ged ?9 accord the same

treatment to the petitioner-s. ALl the applicants routed

their applications/representations thralgh proper ¢l

The lst respondent having received tae representatlcn
of the applicants Nthrough his letter dt. ’-1--6 -1996 e
their representatious stating that the Sth Pay Commi

bay
will look into all the e

1lst respondent was communicated to the applicants tn

the order dt. 27-6-1996 of the 3rd respondent which a

challenged in tiis 0.4, It is submitted that the re:

nnel.

S

Jected

ssion

anomolies. The order’ of the

rough

re

spondent
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i... Union of India in O.A. 1337 and 1364 to 1375/199%

before the Bangalore Bench of the Central Administrative

Tribunal put forth the contention that the 5th Pay (Commission

is entrusted with job of according pay scales with retros-

pective effect and the Tribunal by its judgement dt.31-3-95

has clearly held as follows:

" We do not subscribe to the view that is only the
pay Commission which has to decide on the question

of parity with JES of CPWDw,

IN view of the above observation of the Bangalore Bench of

the Central Adm;;istraﬁlvg ZTribunal the impugned orders

in this O.A. have Lo be set‘aside.

14, It is further submitted that the pay Commissicn by

itsorder in D.B.No. 50/4/9% dt. 17-1-1996 addressed

#o

shri Ghose pbinioned that past cases may kindly be settled

by the concerned Administrative Ministeries at their level

are requested that the above restr;gtian“onﬂthg sco
the Commissionts Jurisdicti on may also be clarified
concerned Jjudicial authorities whenever such matte
up for hearing. In view of the 5th Pay Commission

it is cristal clear that it cannot deal with retrQS]

pe pf

to the
rs came

Is letier

vective

fixations of pay and that it is to be sg?tle@hby the respondents

in this O.A. who are the appointing authorities.

15. Ministerial cadres in the Mllltary Engineerlng service

(L.D.C /UeDeCe/0a8.) are similarly placed as ministerial cadres

in the Depa rtment of posts. Therefore the Applicants are

entitled to be benefit of timé bound promotiéns whigh were

granted Lo their counterparts in the Depariment of posts

khnngh through the introduction of Scheme for time bjound

promotions in 1980-85 further modified through the Department

of Posts,Leter No. %-12/88 -DE-I (PT) dt. 22=7-1993
Refusal to entertain plea fér‘establishing party be
ninisterial cadres in the Ministry of Defence and th

(Annexure-a5)
tween '

¢ Department
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Principles of equal pay

of posts is violative of the

equal WOTK o

16. Subject to repetition it is submitted that in

for

view

of the fact that Ministerial staff in the Military Engineering

Service perform fqnetions requiring higher degree of professional

Skills, Viz budgetting, maintenance of‘const:uction accounts

for projectm works, procurement of stores, accounting

of stores,

cash handling Administration, assisting Epgineering sbgff in

preparation of estimates, plaoning for works and assisting'

in contract administration in contrast to tke simple and routine

functions performed by the Ministerial Staff in the Department

of postse.

to the aPPl:Lcants, the respandents had gone to the ot
extreme position of grantlng less beneflcialrdlspensai

%o the Appllcants

Emx Far f“om grantlng a more beneflcial dlspensation

nar

i on

vis~g-vis their counterparts in the Department,-

of posts.‘ This is. hlghly arbltrary. The minimum to

the Applicants are ent;t;ed‘;sVaidiﬁpenqation_which i

ich

Atbe

same as that granted to their counter parts in Department of

Pos Ts

17.  The technical objection raised by the Ministry

ofu

Defence in entertaining the representations for removal of

anomalies in ;he‘pay structure as stated in the impugned

order dt. 14«6-1996 is an untenable objection.

case involving parity between Superintendent and Junior

din a similar

Enginecrs in thg M;liﬁary Enginggring_&ervice, the Hon'ﬁle

Tribunal,mBapgalore Bench had rqled vide judgement dt.

| 31-3-95

in O.A. No. 1337 and 13641375 of 199%, that the Govermment

should take decisions oo merits in the matter of snoma

in pay in past cgsegwwith;ut regard to the fact that 59

lies

h

L9

pay Commission has already been constituted. Tb‘e‘wfgxc‘j;sr and

circumstances regarding the case ol the applicants are
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substantially the same as those which was the subject matter

of O.h.No0. 1337 and 1364=-1375 of 199%. Therefore the impugned
%) orders dt. 14-6-1996 and (> 27-6-1996 have the effect of

iggnying the applicants the benmefit wich the Hon'ble T
declared as an admissible benefit with reference to th

of similarly placed persons. Therefore the impugned o

liable to be struck down.

18. The Government of India, Ministry of Defence s
through letter mo. PC - 90237/4603/EIC (legal)/93/D (w
dt. 25-4-1996, a scheme for gramot;c@s to Supé;iptépde
Surveyor Assistants Grade I amd Grade 1I. This scheme

the attrdbutes of a scheme for time bound promotionm.

I

ibunal

e application

rder is

anctioned

orks

pt (BR/E)

has all

Tae

Govermment however ?;ctfullyﬂayoide@ u§age‘9f ?he expression

n"time bound_p;omoﬁiog“.m_Af'the primciple of time boun

promotions has been accepted by the Ministzy of Defenc

is nowjustii;gat;pn.fgg_@epying‘benefit‘gf the same in
" %o the Ministerial cadres in the Military Engineeriﬁg

19 The Wth Pay Commission emphasised that they wer
reccmmehding revision of pay scales at interval of 3y
as an alternative to the scheme for seleciion grade a
The Gove rament accepted the recommendations and aboli
scheme- of selectiom  grade appointuments and gave inst
‘that pay revisims should be conducted at an interval
years so as to provide reasanab%grprngtian avenues to
cadres. What theuresgo§@e9t§ Have done is e;actiQ opj
of what the ktb.?ay Comuission and the Goverament of It
eavisaged. Instead of offering a ney bemefit in lieu
014 benefits. They implemented the ordors of abolitio

selection grade and at the same time failed to extend s

P?Y'?“?%?S in 1990 by Ministry of Defence during this ¢
(1986-96) as against the three earlier pay scales due i

d

5 there _

principle

Service.

e

28 I'S

ppointments.
shed the

ructions

of three
all The
bosite
dia

f an
1"9f N
uitable
.ecgde~

n 1989
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1992 and 1995 was perfunctiory and was not comprehensive in

scope. To further aggravate_thg injustice, the single

beneficial

recommendation of the 4th pay Commission (1990) for merging

the two grades of Oifice Saperiptendent_intq a siggle Pay

scale and sanctioning of pay scale of Rs. 1640-2,900 was

totally ignored without placing on record the reasons [for not

implementing the recommended megsure. These actions of the

respadents are highly prejudicial to the applicants %o whom

a benefit promised byméoyerpggnt'pflIndiamgt‘the time of

abolotion of the system of selection grades has been dllegally”

denied.

20. .- It is submitted that'tge Bqngalqre Begch‘df‘tps Ceg;;g;

Administrative Tribunmal in 0.A. No. 1337 and 1364 to 1375 of199%

dt 31-3-1995 held as follows:

‘iJ When applicants - Gr. II Supdts. have been %treated on

par with JE's of CPWD before 3rd PC, during 3rd PC and

during

Yth PC énd Qhen the Dmen in MES who aware in scale 1lpwer than

that of Grade I and iI Supdts. yhpse applications for upward

‘revision of their pay scale were allowed on par with that

of the revised pay scale of JEs in CPWD which was revised

in. pursuance of Arbitration Aéard, we‘sée no justificatian“for

the rejection of the representation of the applicants.
rejection is highly arbitrary and unjust.,

ii) The contention of the resgondents that upward I
ofrpay scaiés of D men was only in pursuance of the din
of the various Beuches of this Tribunal, implying tﬁere

because there is no such directicn of the Tribunal in

The

evision
ections
by that
respect

of the applicants and as such, kixmk their pay scales cahnot

be revised is nothing but an sect of discrimination cgll:

for our interference,

iii)  The respondents cannot avoid to take the decisi{

passing on the respondibility to the 5th pay Commission
- observed that;-

ing

n by

it is
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The respondeats caunnot avoid dto consider the claim of the
applicants on the grpuhd that 5th PC would be competemt to
consider theif problem. _
"The respandents canuot avoid to consider the claim on
the ground that the 5th pay Commission would be compbtent

to consider their problem.n®
iv) The argument of the & belated ' claim as taken by

the repondents are rejected on the grounds that the applicants
were agitating since 1992,

Coutag to the objections of delay taken by respandents, ve

nave to point out that the applicants have been agitating

since 1992 when they Tiled O.AsNo. 329/92 alter rejection

Speir  clalm on 26-6-1991 . They wer. agerieved becaps
upward revision of pay scales of JES ii. CpuD in pursuance
of arbitration award as in Annexure A-2 dt.'22~3-1991,
Which wes implemented by O dt. 27-3-1991 (Annexure A-3) which
in turn w§s‘no§”g§ge gpp}iﬁab}edtpfthem.‘vipe-gyievance of the
applicants ;n.thesemappligatigns is in respect of annexure AFlQ

dt. 8-%~199% and they have filed these applicaticns on 19-8-1994.,

What is stated herein is so eloguent thsit no discussion is
called for to demonstrate that the'applicatians are in time and

not ga belated as sought to be made out by respondents

X

v) The CAT also observed that they are competent té have

a Judicial review of the entire matter,

Vi) It is furtiuer observed in para 12 of the judgement that .

"They have simply stated that Hinistry of Defenée after careful
-consideration of the Proposal had decided .to refer the matter
for cansideration of pay Commission when constituted and then
bproceeded to reject the representations of the applicants. ye
do not subscribe to the View that is only the Pay Commission
oghich has to decilde on the question pf of Parity with JEs




i
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" to appear before the Tribunal e 14-11-1996
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vii) In para 1% of the judgement, it is observed that;-

“nlf Government were Lo accept suchrecommendations
this will only have prospective efiect " leaving
the olhers, due to the delay on the part of the
Respondents.

viii) The applicants' claims are tenable as the promotion

opportunltles are very bleak and there in stagnation.

2l The aPPlicants case is also similar %o the one as

decidedmby the Bangalore Bench qf the Central Administrative

Tribunal and the said decision applies to the applicants in

this 0.4. also.

22.  The Jamuu and Kashmir High Court has been pleased to

pass the féllowing order on 5-10-1996 « ' Annexure!t.

§

It is po;nted out by the petltloners that althou%h

their case is covered by the Juagement of Central Adm¢niste .

:atlogl‘?ribunal, Bagga19re Bench in O.A.No. 1337 and
1375/1998 and O.i.No. 1338 and 1376 to 1383/199+ and
534+/1995, 1079 to 1086/1995 and 1389 to 1393/95, Howe
respandents ére delaying ?ha.egteptian'of -the benefi
by tois decision in case of the petitioners thefeby‘p
them to immense hardship and financial difficulties.

Prima-facie, contention of applicants appears to
justified. Therefore, lst and 2nd respmdents look i
grievances of the petitioners, pass order in this beh

.and place the  same-aleng with reply,

23. It is further submltted that before- the Centra
Administrative Tribunal, Bangalore Bench at Bangalore
clerical Employees Association and 4 other filed o.A.

- 969/1996 in which a notice before admission was orde

by tae CAT, Zangalore directing the respondents there

The app

- in th1§3 0.A. are als o employees of the MEB working w

1364 to
O.4.ko.
ver the
L covered

ntiing

be qui te
nto this

51

L
the
No.
red
in
11canﬁs

néer




" of this Hon'bhle Iribunal.

T
- B -

the Jurisdiction of the Respondent no.t perein gnd their case

is‘similar to the one filed before that Hon'ble Tribuhnal.

2, It is submitted the Technical personnal in the

Department of MES arevery less when compared po the Clerical

personnel. The Government has extended higher pay sdales

to the Technical personnel on account of stagnation and denied

‘the ~same to the clerical cédre though their functions

are

more ordeous in nature. This is highly discriminatory

being violative- of Art. 14 thch calls for thelinterfegence

m g;@ OF THE M _E}ﬂiau&m

The applicants further declare that they have availed

of all the remedies available to them unhder the relev§nt

service rules etc.,

8.

Ihe applicants further declare that they have n¢

Previously filed any application, Writ petition or Sui

bt
L't

regarding the matter in respect of which this application

has been made, before any Court of Law or any other %uthorﬂty

Or any other Bench of the Tribunal and no such Aé?lic

Writ petitién or suit is pending before any of them.

tation,

Euu@&;jgggg; It is therefore prayed that this Hon'ble

Bench may be pleased to direet: the respondents to aceo

rd the

Pramotiomm-1 beneflts of the tlme bound higher pay scales

o the applicants BX auik Ix pemdX in the below noted

Order:
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i) MANDAMUS: Commanding the respondents to acgord 4
promotional benefits of time bound higher pay scal
the applicants in the below noted order:

' of 8 years ol service. higher gra
L complenm et By 2040 w61

or date of

of 8§ years

b) i) U.D.C.{Scale 1200-2040) after '

he

es to

“ next
ed in mek

de B.S . 1.200-
e 14141986
completion
of service.

completio § of 9 years of service 1
in the grade. » ‘ 1400 & =
! 1-1-198
¢ompleti

of total

By setting aside ;hE‘ordgrs of the 1st rgspo§§entij

in proceedings No. 90270/27/8C/EIC/ (3) dt. ;4567}996

of ‘13 years
ervice.

ssued

C -
and the jorders of the zéiﬁLqmspondent dt. 27-6-1996 Aol

< aklab v -

ssued in proceedings No. 132406/Cadre review /GP \ct/E18/

(3) ang pass sughﬂfur?her agdmo#bgy o;dggmofdgrs gs_this

of ﬁhe case.

1.

P =

T

NTE L ¢

£:7:Bt 1s therefore prayed that this

| Egé{b}e Courl deems fit and proper in the circumstances

Ho§'§l§M¢ribunai ﬁay‘be Pleased to expedite the hedring of

the case;

1l. EARTIC RS OF THE CATICN FEE:

Name of the Post office;

12.. YRES; Covers, Acknowledgements

COUNSEL FOR THE APPLICANTS.
CATION

i, C.Narasimha.Chary, S/0. Late C. Daviah Chary
about 5% years, working as U.D.C. in the  office of

o e gk e
&W‘%‘f

r s,
4P:0:/8:6C-1D-D-/Romoveg

| ¢ fdes

and pads,

S| -

s aged
the

Garrison Engineer (I) R & D Chandrayangutta, Hyderabad -5
do here by verify that the above stated facts in paras 1 to 6

are true to

material facts.

Hyderabad.

(7 bersonal Knowledge and 7 to 12 paras are true

te legal advice fomm counsel and m I am not suppress

find ' Signature of¥ the ¥t applicant.

Io the Registrar, o
Central Administrative Tribunal,
Hyderabad B ench. Hyderabaq.
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VERIFICATION

We, the undersigned do hereby verify that the above

stated facts in paras 1 to 6 are true to our mrsonal
knowledge and 7 to 12 paras are true to legal advice

from my Counsel and we have not ‘suppres‘sed any

material factss

r
CHANDRAYANGUIT A
UDCs™
1. 9560247
C Narasimha Chary
/o Late C Daviah Chary.

2. MES/141057
P Krishnap 9o P Bonthalah.

3. MBs/43527
¥.V John 8/o0 Varghese,

4, A9607032
Smt US Jayalakshmi
Wo 8.8under Kumar.

5. MES/145251

SBM Imanmi §/o Mohmd Imani.

6. MBS/116533
Mohd All 8/0 Syed Moinuddin,

7. MES/190259
Kum P Vijaya
/Yo P Chinnabbai.

LDC
8. ME§145248 |
D Sanjesva Rao
S/q Late D Vasudeva Rao,

9, MES/1902383
Y Seetharam Reddy
$/0 Late Y Padna Reddy.

13-03-64

24-12-63
06-01-66

01.-1_1-63

'26-04-68
09-02-73

01-04-85

15-07-67

29-12-83

54

52

50

53

80

47

a0

yrs

yrs

yrs

yrs

Contd,..




11,

12.

13,

14,

15,

16.

MES/190256 | 01-04-85
I Srinlvas Rao
S/o Seatharamulu,

MES/190271
G,N,Sree Hari Ram
8/o0 Late GS Naras{mloo.

MES/190279
Amjed Hussain
&/0 Late Ahmed Hussain,

4/1091880 .
PS Gulawane S/o SB Gulawane,
]

MES/50 3594 .
Shahul Hameed MM
8/0 Late Shri Mohd K Rawther,

MES/189210
smt E Waralaxmi
W o shri EB Prakash Rao.

MEs/ 209706 )
K Alok Kumar '
8/0 Late Kailgsh Prasad.

08-04~85

23-04-85
23-04-84

29-03-79

15-12-83

29-06~-84

K ANCH ANBAGH

17.

18.

19,

20,

21,

23.

24,

‘MES/120002 .
KA Vair 8/0 Krishnan Nair

UDC |

MES/ 418020

4 Subramanian '
S/0 Late €3 Ardharanary Iyer

' 16-01-71

1 28-06-63

¥ ES/190209
Smt P Tirupathi Bai,
W/ o DA Naik.

MES/12680 4 )

Smt D Jayashrees

W/o D Venkateshwar Rao.
MBS/190 332 01-04-85
Smt B Chandrakala

W/ o Shiv Shanker,

Smt K Sajatha
Wo K Marali.

MES/190 3.7
T Sharvan Kumar :
/o T Shankaraiah, ‘

MES/190318
B Brahmananda Chary
/0 B Govinda Chary

01-04~-85

01-04~-85

01-12-81 -

09-10=-73

01-04-85

P yrs
P yrs

33 yrs

34 yrs

54 yrs

45 yrs

40 yrs—

45 yrs
4 yrs
3H yrs

% yrs

359'1‘3-

Contd...




25,

26,

27,

28.

-

MBES/190284
gmt GT Janaki
Wo GIV Ranga Charyulu.

MES/19673F

AR 4snhref Hugsain Jaffar

/0 Late AR Mohd Jaffar.
4/15295444

P Maheswar

s/0 B"?,bu Ram,

MBS/ 196732

- 8mt Premlatha Harlharan.K

29.

W/o K Hariharan,

MES/1967 36
8yed Waheed Ahmed
s/o Dastagir

-09-'12-35
26-0 ?-89
23-05-81
01196788

06=04-~91

43 yrs
24 yrs
b yrs

X yrs

25 yrs

-

wh
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VRC l‘&gjon-.fi:uzu@\'::’. ubC
S/0 VV Ramena
DGNP vigakhapatnam

GSN Reddy,1DC
S/O So REddy
DGNP visakhapatnam

P Satya Rao,lDC
s/o P A Naidu
DGNP visakhapatnam
IVVSG prasad,ldC

S/o Late I J Swamy
DGNP visakhapatnam

Ch Ramaji,hnc

'8/0 Late Ch Suryanarayana

DGNP visakhapatnam

MV sasidharan,LDC
S/o Vasu
DGNP visakhapatnam

p Prakash Rao,IiDC
s/o P Joseph
DGNP visakhapatnam

JVSB Giridhara Rao,lDC
s/6 lLate Suryanarayana
DGNP visakhapatnam

MV Rajeswara Rae,lDC
S/o MVS Rao
DGNP visakhapatnam

K Venkatesan,LDC
S/o R Krishnan
DGNP visakhapatnam’

Is prasad Rao, LDC
S/o IN Raju i
DGNP visakhapatnam

Venkeba Rao,UDC
S/e Venkata Rao
DGNP visakhapatnam

smt, S Parvathi
W/e GG Giridhari
DGNP visakhapatnam

K Jayanti Babu,lDC
S/o Late Venkata Das
AGE (R & D) NSTL,vizag

U.Afu%}ffﬁ?/ .
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90é70/27/50/510(3>

&haﬁbief‘&nginﬁer
Z'-,boutherQ}Conmarn,
'n "“ffl

IUTION/FTJ!‘"

Army Headyuarters
Fngineer-in-Utief's Ira
louse, DI £0
170011

14 Jun 96

L CP_SUALZ/TTMG SCIE
oYz IuYL.s/

*Refelenoe your lctter Mo,

,EIB(S) dated 04 g

13240€/2/Cadre Revicew/Gr

Hin of Defence has given r1ling thot Goverrmﬂnt will
-entertain .&ny repregentation from any individual/Croup regarf

payvanomaly till the announcement of the Fifth uentral

Lommiasion Rep:rt.

-\B;s\axlIn view of the above reps
'“letter

esentations received vide 70

%Eefarred above are Ieturn d herewitl in original,

&% ,%: .

s ‘qiﬁhﬁﬁth .

Ae stated

/ COPY /

94/~ x 1o x X

(KC Josni)
Lol
Dir 3IC
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T

-
éleghone ¢ 602906 . J4csuin batan Hukiiyalaya
’ ' ‘ fiy_ineer dhrlna
‘°adqb repn Southern vommand
Sngineery B;anoh
mang=
1%2406,2/Cadrc Review/(p "G /ETBLD) 27 “Jun Y6
Cnief nngineer
Navy' Vizag
AF) #angalore
- Pun:! sone, lune
(D&\f Mr}e .
Madras aonc, ladras .
DG NP lizeg
ST8 SC rune
ROVOLTVM/ETY EnT U LCALE/AT 3 SCALE
G¥_TCT T T YD SFFTUY=ES/
1o - Ref your letter and. replles thereon,
.In thir connection, 3 cupy of Sin.'s 5. 1:tter No, 90270/

27/50/&10(3) dated 14 Jun 5 L forwurced hersv it

3. In vieu of the abouve, 1o repre,enta fons Jill be

entertained in future as 8 ated in para 2 of Dim.'s Br, letpfer
quoted in part 2 above. Thz applican 3 ray pleane be informed

acoordingly.
(Bl Aeleene)
i
‘ . 50 2 (Fers)
Gnol i on riwerse - . for vulef an iness
> Copy to:- '

vhief Bng %neLr :
(AF) Ahmedabad
Jaipur Zone, Jaipur
(Navyg Kochi
(vavy) Fort Blair
(¥) Fy Bolangir
Hyderabad sone, Sec 'bad
RJD Secunderabad
LSD Dehl Road
Comdt C17%9
D¢ P T abay

VGR(I)Y ¥ Vizag

5ome ‘of sonal L8 hdve
repzrsertatior; e< ld

!

anaca 4 of Cp ;!

e e ol = ]

Br. *n this connectiun

fr; peva 2 vbovi i3 erc
Leyewitiy 10, y2cessan’y

1"“ ir ...tt.-l"et

R My o i K

(Navy) >Owmbay Erel : on revirse
Internal
E10(S) - v gether with a copy of FinY's Br. letter quo
. .| para 2 above for necec.ary acticn.
Gopy to i1~

Shri BXE PG Pulmunobasn. Saarstory AIMSSTCGDE
\/C/o GE (AP) &:”'l alornd ) o '-Jrj Alrm"(}(‘,j-‘\ /¢
a).ffJ Zoml, IAF Campuu )

forwarded
1n£ ray
The

a-
same -.18 turned downr bJ £inC's

1 & copy

of Z{m.'s ou. l:tter gqyoted -

osegd
actiOn.

11y re-veseriation on Las above
rihject nevd be sent to

tuis

ted




second Fleor,
CGommercial Gaunplex,
taeliranagar,

R GALCKE - %0 031,

Doled: G APR 1955

Al"PLlCATIOJ no. 4337 and 1384 to 137% of 1994,

APPLICANTS: Sri.B.N.Kadapatti and twelve others.,
V/s, |

_ dhinistry of Defance,
New Delhi

and another.

L. CosrionL G Phodre, Advocate,
' 'Kausalya',No.502/40,
Fiftyfourth Cross, I1I-Block,
Rajajinagar,Bangalore-=5G0 UlU.,

’

N Sri.hl.Vasuvdeva Roo,Addit ienal Central
Government, Standing Coungel,
High Court Bldg,Bangalore-960 00J,
!
. !
’} !

Subject .- Fopviivding copies of Lhe Crbgegs Pasnored Ly Lhe
Uenitral Atminislrative Ty ihanat !

———v oy
AN

-y

Yonegal YIS

Yo
Please tind enclosed horovelh s copy ol e Ued

RUNERITE

'_:’.\

CStay Crdeo/Interim Ordar, passed by this T3 ool

Mentione !t s lical e () TRk

s/

AV
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CENTRAL ADMIUISTRATIVE TRIBULAL
% . BANGAI ORE BENCII
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FRIDAY THIS THE THIRTY FIRST PAY OF MARCH 1995

r
0.A,_ 10,1337 » 1364 1O 1374/94

“ghri v, Ramakrishnan ...fMuMber [A)

Shri A.N, Vujjanaradhya «o. Mewmber (J)

1, Shri B.N, Kadapattj, _
S/o. Ningayya Kadapatti,
Agnd about 54 years,
C/o AGE {1} AF Sawbra, '
Belyaum, C '

2.  Shri p.p, Malkari,
S/o Ramachandra Malkari,
Aged about 54 years,

C/o AGE [XI), AF Sambra,
. Belgaum. '

J. Shri M,u, Shirur,
3/0 Mahadévappa Shiiur,
Aged about 44 years,
@ C/o G.&., camp, Belyaunm,

4. Shri v,r1. Chavan,
S5/0 lLaxman Chavan,
- Ayed about 41 Years,
.C/o G.L., Caimp Belgauuw.

S. Shri s5.1. Dubbanmardi,
S/o Iingaray v, Dubbanmardi,
- Aged about 3% years,
C/o AGE (1), AF Sambra,
Belyaum, '

6. Shri S.N. Muchanudi,
. S8/o Marayan tluchandj, !
¥ Aged aboutr 32 years, ' ,
C/o G.E., Camp, Camp-Belgaum,

7o Narvayan Tarihall :
. S/0 Rama Tarihalkar,

. fyed ahout 3 years,

' C/o G.5E., Camp-nelgaum.

° ‘. A.J. Joll)"

Ny - S/o Josepuh,

4\“ - Ayed about 3 youus,
\a:“ Clo G.k., Fanaji  r...




9. Shri Anilkuwar, P.K,.,
$/o P.V. Krishinan,
Aged about 29 years,
C/o Garrison Enyineer,
Camp Lelyaum-590 009,

10. S§.B. laad, i
. S/o Babu Rao. 1. laad, ]
Ayed about 33 years, )
C/o G.E., Camp-Belgaum, '

11, Shri S.R. lHosurkar,
S/o R.K.lHosurkar,
Ayed about 32 years, ~ ‘
C/o AGE (1), AF,Sambra, |
Belyaum, ‘ .
12. shri V.B. Padwanabhan, !
S/o Shri V.D.. Krishnun Gurukkas,
hyed about 33 years, '
AC/o AGE (3] AlIY, Sambra.
Belyaum,

13+  Shri Mathew Daby,
S/o shri P, Mathi,
Aged about 52 years,
C/o G.E., Camp :
Belyaum, ;

|
i
!

{By Advocate Shri N.G. Phadke)

!
VG, :
1. Union of Zudia !
represcnted by its
Secretary, ’

Ministry of Defence,
New Delhi,

’
2. The Lngineer-in-Chief,
lashmira liouse,. .
Army Headquarters} '
DUQ Poust Offige,
New Delhi-110 011,

L I}

(Dy Advocate Shri M. Vasudeva Reo

Addl. Standiny Counsel for Central Govt!])

AY

QR D LR ;

Shrd A.moveidanarodhya, Hoewl 1)

- —— e —— s e § e & e P g
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Respondints
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IThe (wwﬂ icants are ayey . ong by the

bprdey ¢
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| Respondent [

R

AU T -
e .

| '( e Ly tuii'
for

'R' ahort] No.z dated
-

in Annexure A-10 rejecting Lheir claim ¢

parity in the gyrade of Superintendents ['s

sho:t] 1 and 2 4in the Mil{tary Engineering

ok

1Service

['MES' for short) on par with Junior EngineerE [ JE'

for short) of Centrnl Public Works Department

for short], have filed these applications.,

Briefly

2, stated the case of the applic
as below:
Applicants are working as Grade IV fu

the branch of buildinys andg roads, electrical,

cal and supervising assistants in the MES

Defence MNinistry. The post of Supdt. Gr.iz

MES is equivalent -to the pust of JE in

pay scales of Supdt, Gr.II i§n HES

CPWD before 3rd Pay Commission ('PC' for short}

3rd PC and during dth PC was the same,, Gr.Il
were placed throughout in
¢

( 'Dmen’

the, higher grade

of Draughtsmen for short)

also their

hatures of duties., The pay scales

Gr.I, I and III in CPWD were revised upwardsy

basiu of the award of the Board of Arbitratj

thercfore, Gove,

of India issuedy ovrder dated 1

&8s in Annexure h-1~and the Pay scale of Duen

the departuents of CPVD were revised upwardus, §

the  Duen
N

4.
RSy

-OfL. MES who were in the lower rank

tll']t U[ E;‘J}J(EL"- ‘.I_.\ '.)LUV‘('I " .,'.'

oty [‘ TRt

Cl“'-

'cevp!
ants is
in

wll .

hechani .

of the
in the
D. The

and that of JE in

y dyring
Supdts,

aS that

were -different as

of Dumen
on the

on and,

0.3.1904

in

uli

lowever -

Qe yrade

! aQQJuf




Fanly
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. wonths from that date. The applicants wade

| ‘ \-\'\ T -
%; Ve ‘ 3 :
" A Y ;- 4 o ;1:: ) "

’2, ]
e N
4 Y. B B 'y_-q#*‘ .‘:‘ﬁ 3,209

revision and, ftherefore; those ’”people“fhgﬁgﬁééheg
various benchgs of this fTribunal and sought‘Ffoff{#

direction for yrant of revision of pay scales us cojn-

- ‘ . ,
parable to that of Diman of CpuD which were 'allowe:d.
Ly

Keeping the recommendation of 4th PC in mind Govig.

"of india in its MHinistry of Urban Development| [ ‘Myp'

for short], revised the pay scales of selection grape

JEC of CPND by letter/order doted 22;3.1991 s Jn Mg -

Xure A-2 ie., the scale of puy at the time of enlyy

Rs.1400-2300; after fivae yeors Rs.1640-2900

-

afl.er
total 15yeaxrs on personal basis Rs.2000-3500.~4 "In

pursuance of the said order CPWD issued Office [Memor n-

dum dated 27.2.1991 adoptiny the same as 4in |[Annexyre

A-3. The appliconts having come to know (that §he

Dmen in MES who are- in the lower rank and %rudu and

responsibility have buen provided with the pay scales
of Rs5.1400-2200, the secale of Gr., II Supdts. snd ylso
JEs of CPWD who dre performing similar natuge of Jjob

have, been benefittﬁd with* the higyher paoy | scale of

Ns.1640-2900 “and th olher two scales referred to

supra; made represedtations to R-2 which were rejected.
Therefore, the applicants have (filed O.A. Nos,329
and 330/92 as' in Annexure A-4 which was disposeq of

by order dated 20.7.1993 as in Apnexure |[A-8 yizing

the direction that the Government would |[disposg of
.. Co. A

the ;eprcsenﬁutions of the uyplfcnnts within fhrEe

tions datued 9.9.1993 us in

represqvtaf;

-'f‘.lurf-.‘f:'l.:t'.' A-91] along - with’™
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the copy of the order for necessary relief. The |res-
-
pondents did not comply with the dircctions (iven
by this Tribunal and, therefore, they filed C.P.| No.
18/94 agaoinst the respondents. After receipt of notice
from the Tribunal - respondents issued order dated
3.4.1994 as in Annexure A-10 stating that conuidcriné
.all aspecls the Ministry had teferred the wmatter for
the decision of Sth™ PC.  Thervfore, the CP filed by
- B ' ' ' ' N
T the applicants was disposed of on 21.7.1994 a8 in
annerure A-11 giving liberty to the applicants  teo
. P challenye the order issued by R-2. 'L‘Ilus, the appli.

cants have made these applications seeking the foullow-

ing reliefs:

"y

a) -To yuash the order issued by P-? dated E£.4/1994
a4s in annexure hA-10;

b To yrant the claim of the applicants for higher
sce'~~ of pay as that pajd to JEs of CPWwh in

the pay scale of Rs.1640-2900 to this yrade 11

Supdts., as and when they completed 5 years of

service in the gradewitin clfect [rom 1.1J19R6

& and who have confpleted 15 vears service in |that
' grade and the scale of pay of Rs.2000-3500 |with
effect. from 1.,1.1991 by helding that actioh of
the respondents in rejecting the claim of Gr.J1

and Gr.I Supdts. of MLS as Lad and for cunseducnt
Y reliefs,
3. The respondents oppose the applications contemkling

Lthat the same are beloted, that [men in MES woere 'dran..

ted the relief in view of the drivections of the vadious

Denches of CAT; that evedualion of duties and roesponsd -

nCaly can Le sone (inlu
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also contended that 3Ird and 4th pPCy

“biliticvs and fixation of
I

e

A - apbidie iy
_. R L
. .j”?-%ﬁﬁ i
. l‘ '
- 6 - !

,-
only by expert body like PC and that the sctiog

the departwent is not open to judicial.reviuw.

»w

4. We have heard Shri N.C. Phadke, learned coﬁpsel

for applicants and Shri M. Vasudeva Rao, learned St pd-

iny Counsel for the respondents.

5. Learned counsel for the applicants conte, ded
g "y
that the entire quelifications, duties and respons; bi-

lities of both Supcjts. Gr. JI in MES and the J8: in

CPWD are identical and siwmilar and the rejg:tiLn of

the reguest of the appiicants is nol justifiable pa, ti-

cbiarly when Dwen Gr.I, I3 and I11 of MES have jeen

given the relicf even thouyh Uthey were earlier  in

o lower scale cowpared to Supdts. Gr.I and LIl He

have recomwe,.ded

the same scales of pay for both Supdts. Gr.I1 iln MES

and JEs in CPWD and, therefore, when the pay sgc,les

of JEs in CPWD was revised upwardly the sawme b

It was also pointed out that theré has been very

nfit
’
ouyht Lo "have been extended Lo the applxcunts also.
f)Ltle
I

promotional opportunity for the Supdts. Gr.l and

they have been slagnating and {or Uhis rebason also

they are justified in urging for gronlk of equal pay

scale as that of JEs in CPWOD. Shri Rao on the|apher

hana contended that evalustion of dutics and respunsi- -
pay scalus cuan be yone | into

PR S ueleed - of

N . . A i - . . I . .

A by expert body like @V et nb is o peds pf. Lhe .
fa= . . l . )

MWl ang, therctore, Lhe oppl,daale ace nol entdcld
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to any xclief in these applications. Ptlyxng on the
decisic.in of STATE OF UTTAR PRADESH V. J.h. (‘HUWPASII\
and other dcciusions, Shri Rao contunded thot fixatlon
of pay scales i3 the duty of expert bhody after taking
into consideration the various factours and it woulo
not be proper for this_Tribunql to yo into the clgim
of the applicants. fle also contended that the applilca-
tions are pelated and the relief yranted to Dmen| in -
NES wes only on the basis of Llhe direction of [the
various Denches of this ‘Tribunal.
: "
7. It is not disputed that Lhe scale of pay of Ge. 713
SupGts. in kES and JEs in CPWD pefore 3ra PC, during
3rd PC and duriny dth PC was fdentical le., e 104380,
Ra.425 -700 and Rs.1400-2300 rQSpectively. put Gr.lII
Supdta. were placed through sut in the higher yrade
as cowmpared to Duen workiny in HES, which arje as
below:.
.\ , N .
) Gr. 11 Supdts. Draughbsmen
pefore 3rd PC %5.180-350 Rs.150-240
Duriny 3rd PC Ks.425-700 " Rs.330-560
puring dth PC 15.1400-2200 R5.1200-2040
Admittedly the pay ceales of LDmen Gr.iy 11 and 11
working in CPwD were revised upwatd  on thu basiis ol
thu avare of bDoard of Rrbitretion andg theveaftor Govt
\ of India issucd ovder Galted 11.3.1004 Lannesare n=11
:ﬂuL Auen in BRG whe owers Jovar in vank ana yyede to
‘. A

vl

P




"MUD revised the pay scales of

. follows:

e csraward given by hwoard of

~ 29q-

: A
that of Gr.I1l Supdt. werc not provided with

revision of poy scales. Thuse Duen approsched var jou

Benches  of  this Tribunal for yrant of revision of

pady scales comparable to that of Dumen in CPWD, vjdch
' : 1

were allowed gyranting the poy scule of Ru.1 05-;300
from 1.1.1906. Onjthe recomnendation of 4th P¢, Lplon

of India tock remedial wmeasures in pursuance of vpdch
i

Selecltion Grpde JEs
of CPWU by order dated 22.3.1991 {Annexure A—ZI as

|
Scule at the time of enlry Rs.1400-2300

L)
A

Mter five years Rs,1640-2900

Mter tctal 15 years on personal ba515 us.2n00—-

3500

Pursuant to the same Annexure A-3 O.M. dated 27.3.1991%
came to be issucd by Director Gencral of Workls, i:PvD.

As the representation of applicants in this 1gard
for uwpward revision of thiir pay scale was xejected,

they filed O.A. 10.329 to:330/92 which was |diiposed

of'by order dated 20.7.1993 by this Tribunal dirvcting

the Government to!dispoke off the representation iaking

into consideration the pleadings also, ‘The repre, enta-
. . &

b
tion was considered and rejected by R-2 on [8.4.1994

(Annexurce A-10) inter alia stating --

“Ihe case ruyurding award of time ascale
promotion to Supdt B/R 4 E/N Gde I1 ahd Gde I
at par with Jr. Engrs. of CPWD on the (bauis’ of

trhdtration of| Cpvd to
their personnel hlis oo,

Def. for their consider.b.a. .

!

1

ug'-.a. X

Yodken up with| Hin., of’
hin. of nof,. after.
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careful consideration of the proposal has decide
to refer the watter for the considuration o
Pay Cowmission when constituted.”

il

L 4

In view of the stand of Government, Contempt Petition
filed by applicants in C.P. HNo.18/94 was disposcd
off by order dated -27.7.1994 [Annexure A-11] grantiny

liberty to the applicants to challenye the oraer in

CAnnexure h-10 dated” 8.4.1994. Thus once ayain Ule

present a'pplicants are before us.

B. (When the applicants - Gr.IT Supdts. have been
treated on par with JEs of CPWD before 3rd PC, duciny

3rd PC and during 4th PC and .vhen the Dmen in kpES

s . ;,A_

who wvere in scuale lower than that of k.Dn.s)h——il's--!-il:S,
N ot Sy b

lwhosé'appl_ications for upward rovision of their pay

scale were allowed on par with that of Lhe revised
pay scale of JEs in CDPWD whi.cln was revised in pursuaiice
of Arbitratiun Award, we see no justification flor
the rejection of the re'present.a-tiun of the applicents.
. ' . .
The rejection is highly arbitroery and unjus.t)Q‘} (‘Uw
cunt-ent.ion of the rusp,'ondunts that upward revision
of pay scales of Duen was only in pursuance of she
directions of the various Benches of this Tr'ibundl,
implying thereby that because there is :10"suc'h dirth:-
tion of the Tribunal in respect of.- the opplicants .
and a$ such, thueir pay SCulus cunnot e 1tevined | is

nothing but an act of discrininstion cualling for our
N

N . w

dnterterence.)™ & -

»
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attention to para 10.482 of dth pC report which| r-
’’ ’ ! :
thus: ' s

-

"10.482. The- qualification for recruitment as
. well as dulties ana responsibilities of | thuse
POSts compare with similar Q04ts in other..orquani-
sations like junior enyinecr in Cpyo, B&h Cidru

in MES and inspéactor of works cadre in Roaillyays.
The posts in the scale of ' Rs.425-700 in ¢Lhar
agepartinents are eliyible for

promotion to potls/-
selection yrade in the scule of Rs.550-90é, but

in the case of GREF the posts of superini@udent
WAR yrade I and Bam yrade-J have been Jaced

nothe scale of R3.550-760. Ve recommend that

Lhese posts in the scale of Ru.550-750 ﬁag be

C placed "in the scale of Rs.1040-2900 to hring
< , uniformwity at this level in various oryanisalipn.”
and . justified his contention Lo treat Lhe opplicants

in the post of Gr.11 Supdts. on par witl Lhat o1 JEs

in CpvD. when the 4th PC has considered the

pouts
like JE In CPWD, BAZR Cadre in HES to whiéh the ubpli-
cants bLelony and Inspector of Works cadre 3n Rul lwayy
are comparable ang- hud recowmended Wi sume | icole

|
of pay of Rg,1040-2900, it iy now not open Lo the

respondents to countend that only ‘expert body. like

5th PC to which the maﬂter-is said to have bLeen tefer -
. ' .

red alone will have&o consider, e do not fing

any
" substence in thik contention of

® only eipert body like Sth ¥C can yo into the gueltion.

Lhe respondents that

Q?he respondents cannot  avoid to consicer the

‘cla'im
T of the ospplicants. on  Lhe yround thet 5Lh PC| would -
be compelent to consider Lheir problem.y "1t is jrather

curious Lo nobe that viiile Lhe' raspondenty -ceunlenad

satmarsecthal o the i dications are belaled, 1&“3 also qbnluendg
]

-

.
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that sty PC alsy g

Uocunp o

tion, These are

hutually destructius

b
10,

dents, e have

beén agitating since 1993 when

after rijectiop their

A-2 dategd 22.3

by on dutegd 27.3.1999

WS not jage applicable

the applicants in

these applicationg on

is so ¢loyuent that 1o discy

demonStratu

‘Aot belateg 45 souyht to bc‘madc vut

et : !

1. There. is no force jj

order as. jp AMinexire a-qg rejec
of the applicantsg

for consideration of the Sth pe

feview, )¢ Avplicants

Carlicees jg 0.A. NO. 329 iy

for 4 direction to the
a3 Ltheir

disposed of by e

Uhheconsidable Contentiong

Coming to t}w_¢:ngctionﬂ of delay taken

u-boint Cut that tphe Applicanty

clai

<199
(Annexure A-3]

tou tiven,

dprlicationg

the

and deciding to refer

had Approachog
330/92 ang they
rgspondgnts
countcrparts

Ty ibung

t to ransidor the.

Sy -

ane 4

by respon -
haye
they fileq on No.320/95
on 28.6.1997.

SIS Y (IR

vllich wuo juquuuun:Luc

thch in Lireg

The Yrievance of

in Lespeoyt

have fileg

Fhat j¢ Stateqg hergoin

$sion  jg calledg for to

in Line and

by tespondentsy

Contient jon Lhat the

ting the representatioua

the Attty

is not open tg Judicig)

the 'J‘I'ihunul

had Prayog

to trear thew ¢

in Criin, ‘The saig

on 20.7.1993 Wit

. -
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,
a direction that Lhe

dispuse o

seekiny patrity in

12-

der the

applicants

f

the representationy made Ly Lhe

The Trihunal

pointsy

particularly

similarly

and

had alway
and
all along
the

Muer such consideration
to take dpprorpiate decision

from the Communication dated

A-10 ag

mind to Lhe pointg

any view,

of Defence after careful consideration

has decided to refer the

Situated as JEs in CPWD i reg

relating Lo theilr claim that

5 been

ulso their

been

applicantsy

to

Theyr have Simply stated that the

whcther

mady

responsibilities

treated

yiven

in

and

",12 -

Government

Lhe

4 lowar

of PC when cCunstituled and then

the Yeprusentaetions  of  the

subscribe

Lo

thé

view

has to decide on the

OfHCPHD)anked for

by

prroblem

4s also the pieadingS in

that Dwen’

icale

Lhereon,

0.4.19914

thould

‘had expected the Government

representatios

of

an

as

hgd now been brought at par with

the depavrtmwent was

the LuCpartment  hod dpplied

ruoised by the upplicanty ane,

cu

the a

pect

stayna

It is

48 at

of the

A

nidel x

appl ica,

the puy scales and to pbss By
prfutu orders thercon,

to consi-
Qh uf  the
blications
‘thiy arc
of ¢lutjes

Lion, and

"3
at paxr with the Jes of CPur
contention HMES wiio  had

compayed teo

Chaem.
Loegyufirea
not clour
A TR FAVE £

iy
Laken

Ministry

‘PLOWOSD)

matter for ?hc considuration

Sprouceeded tu reject -
dpplicants, v 559 hot
Lhat ic¢ ig only the PC which
Gueslbion of papjt y wilh] | he Ji
Lhe applicants. In fuct ps hag
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*¢@n brouyht out iﬁﬁfL“w-the SUCCess\WL PCS had Lt | Led
sfe. II Supdts, DS at e with JEs of Cevn | and

had prescribed the  Gpe pay scafes to both cateyorjies.

The parity in Pay Nivles date back prior to the recom-

t.-ndation of 3rd tC and was continued both at |the

time of revised Pay ‘scales yiven on the basis of recom-

mendations of 3rg and 4th pPcs. 1In fact Erom the: obloere

vation of the PC jn péra 10.482 it is clear Lthat |the
C 4

PC had taken the vicw . the duties end responsibili-

ties of JEs ip CPYWL are similar Cunmpitred with |the

sopost in BXE cadre in HES A haa

i

tecomtienyed L sjame

pay scales to both the Cateyories, It wus only alfter

the Arbitration Awara given pertaining to ymen |the

Pay scales of JEs in cpyp got upcraded. " osuchl it

4s not a case where the PC has to consider afdesh

- the question as to vhether the applicants shouldg be

Ltreated at par with JEs  of CPRL, as successive |PUs

: v had in fact been hold%ng that they were similalvly

- Ssituated and had to be yiven the same Lrcatiment.,

The respondents have notttdken their stand that th

-has been any .qualitative increase 1n the cntics and

' responsibilitics of Jrs in CPWD as Compared to Lhiir

]

counterparts :in pnEg aftur the ulpltmanuLJ(nl of the .

4th PC. "In the reply Jstatement tiled by the YOS pon -

dents, we find there is g reference that  Lhe respon-

dents cannot be erxpected to offer reply on all serviduoes

" ;ﬂ;.-conditions prcvuiling in Ccrvp. I'rom  the  tenor of

QLhe reply it would secw that the Covernment does ot

\
) 3
Lol ))v }"/‘/
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think that Lhere Ay
” H

130 we may also

reéommendations

conducting 4 Job

Work of chanye ang differe

contexg refer to

. Ve £d
. PC which reagds as follows;

11.9,
feel that
job evaluation
Charye of diffe
for us
point. of
have Cyuation
but duc
thanye {n
been
of

Ve

the
Hecessary
muintaining

We therefore go Not ayree
said to, be,
iy
diffcruut. levels

ever they are
tained, It
of  pay of

revisoegd Upwyrds

avurd (o

mendationy,
does

As such
to‘furnish
dutjes
it .hab O basiy
Tt ,is theye

such 4 -study ang tou

mention

kegping in 'view Lhe

“. - Variouyg departwents,

evaluation

. RV |
Pare 11.9 of the report of

have
thege

rent
Lo undertake
time a
to o
Lo changesg
patioern
Lo regurd the POSt and the

Famove certain
of imulcmcntation of Thij
¢ Revision

ol tharefory
Lo askfor Similar benefjrg,
Lhe Sth - 1¢ wil)
'fhu‘détuilu with
and Fesponsibiliciey

. {for

fore Sncun bent viron

'#ih o

Fi i .
' -“.'-,'. ' &"'4:
L .‘;’ R
[ e
ISP e

- &’%s

any materig) differanca’thoy -

08 von,.

‘e

the pe will ity

St .
Suyyestions of
W :
U cannot undertake g

mako

tauk of

. (P

Lo determing
. "
We may

rejlative
Nt posts., in this

tlllu iLh

P 3O ¥ 33

considered
Suygestiong

tO"duLerminu

[rosts,

the mwatter,
actually rg dle to
relatyive worlth of
.1t iy ot POssible:
this . work. At & ciartagin
ost. in  ap Cestablishmepnt nwuy
POst in anotlor establi hment,
broughy chout ny modurniuqtlon,
ol worj, cele. L maly hava
quustion
really Wrise,
Paritics! wher.
always be|main-
Lhat the Ircalen
of druftaqenl were
basis of ap Arbitration
Yrievances srising out
rd bay Comuission's jlecom.
of pLay scales of drailtswen
enlitle - the jJunior enylpeers

We

barity may not
that the
should
ha mentioned

on  the

- l

also

vrpuct  tlioe depdriments

reyard Lo the

hatyru of

of variouy Posts 50 |that

making, COmparativy usscaumfnt;*

Lhe dcpnrtmuut'tq Wake

formulate fpecific views on this

4




L}

{l"“.
e 4
-}u
L}
&

r

+
."
v

*

nHT*A;,\‘ . raapond ts cannot - gét wuch

..ﬂ"'"--\

’14. The reference

{ 'Duwen ‘hds since been Upgraded to the

e -

{ v AL 'uu:tJ g
yosotaltth (oo 1 ’,‘n 15 o

frey ot e b Jub uﬂ{

yuestion and |, ?1usponsihili'” Civettnol " be s,

.

passed on to the ff“

tion which has iF (ra taken dnto contiicivratian,

on the basis of wug.iious materials bafore it, the Bth,

PC also tukes .he same viav ag its
recommend pa-ity in- poy scales botwesn JEs of ¢

. Ve
and Supdts. Gr.II in MES and [if Government

were | to
abcept such recowmendations, this will uﬂly havie pros.
pective effec%} If Gr. I Supdts. in Hes in fhet”
duserve to bég breated at par with the JEs in CPwD

it wopld be unreasonable if there iy
in extendiny these benefits when they had bhuen

for thc g bcnufiLo for a numbur of years,
15, It is submitted before us thalt the Dmen in }
were all alony ygiven bay scales which vere lower

!
compa:eu to the Gr.lIl Supdts., in ME&g. Pay scalo

sames  lovel
that of Gr.II Supdtb. in hES.

that in order to maintain ralativity, their

also should be up\_,raueo to be at par with JEs in C2y

‘There is force in thxg contention and thig has '
baen met by the respondencts,
16.

Having regare to our earliay <]i:;¢tl:;s;'jc;||, Lh

Support froevu the dicigg

\3 Sth PC hes also another jwplica-

agitis

pay,scal

If

predecessors and

WD

substantial defay

ing

as
af

as

The app1iuuntq concendg

<5
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observations

'promotional opportunities is wvury Lleak and the

"applicants for their claiw

v

JEs in

‘auu

difforenciation depending on e evaluation

. and responsibilticis, hand the

ﬂupdt. and JEs in Cpwp havu always

'In the case of

of Gr.11: been

w

ted on par and ‘there i3 no .guestion of . evalu

of duties that is reyuired to be yone into by e

body. 1Tha Uiifcruhcc_hutwuun Gr. II Supdlas. ane

in CPHD souyht to  be

without any distinction in view of the parity 4

scalus waintaineg

since prior to 3rd pc as

in the réport of 4th pc.

17. It 45 the further'plea of appliéuntu that

position not 5

is

This 1is yet another factor favour

velyhing in

that of JEs in cpi

of service of 5 yeaxs with cffect

1.1.1906 and 1, 1.1991 as in Anuuxuxcq h=-2 and A-3.

18, ’Fo: the reasons discussed

above we deem §L P

to allowthc applicaLionp and gxant the reliefs so

Consequently *Annexure A-<10 order dated B.4.19094 4

by R-2 is hexeby guashed,  we further

pondents to grant higher pay scaycs as Lhot

CPVWD 1in the scale of R, 1640- 2900 to the a

cants in Gr,II Supdb. who as and vhen complete §

of service in the grade wirh “flfeet from 4.1

vho as and wheoh _chplnLv Y5 years of

that gredguy Lhe scale of RE.2000-3500 wirh uff&ct

wade out by the respondents

alsg

of

Lo be treated on parx |

direct the

nervice

Btiau

Xpert

I'ﬁku

\"w

e

.ol

|tll}!ir

Buid

eriously Qigputed by Lhe ru,ponownig.

the

Yoper
UUht .

ssucad

e
res-
v

paiy 'to
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Lo

J ' No PC- 90237/4603/L1c(Leqal)/1993/b (wu-k..
: Govermment ef India R ‘n :he
Mifhistry of Defence

New Delhi, dt the 25th ppril, 1996

U T ¢
. ) x"%\ B i ¥, . i
< 5 .2 ; . ? ' ‘ ."‘ "
AR S o

A

Te : . ot SN s » ',‘
The Chie€ of Army sta“f

Subject : Implementation of CAT Bangalore V/ph Judgement
in OA N~ 1337 and 1364 to 1375/94, 0A No 1338 &

137€ to 1382/94 “ghd OA Ne 534/95, 1079 to 1086/95
ard 1389 to 1393/95 — -

8ir,

I an directed to refer %S the judgement ard erder of
Hon'ble CAT Bangalore Bench dated 31.3.95 and 15.6.95 in the .
&cve menticned OAs and to convey the samnction of the President

@ to the grant of higher pay scales as that being pa! te JEg [in

CPWD in the follrwing manner to the Superintendents (BR/cSM)/

Surveyonr Asgsistants Grade I and Grade II of Mns 1=

(a) There will be two scales of pay for SUperintandant

(BR/EM) /Surveyor AsSfstants Crade viz. Rg 1400-2300 and
. Rg 1640-29500., The entry grade will be R% 1400-2300. .
The Superintendents/Surveyor Assistants, on completion
of 5 years service in the entry grade will be placed
P in the scale ef Rs }640-2900, subject to the rejecticn
1 cf unfit. This higher grade will not be treated as a
Prometicnal one but'will be nun functienal and the
benefit of FR 22 (I) (a) (1) will not be admiﬁeible.
while fixing the pay in the higher grade, as there
will be no change in duties amd responsibilities.
(b) suparintendents (BR/EM) /Surveyor Agsistarts, whe
could nut be promoted to the post of Assistart

Engineers/Junior Surveyor of Works in the scale of

ce.2/=




. @-
R o

Ty - e - .
p . . . oy - .,.;‘: .
Rs 2000-3500, due to fon availability of vacmcies in the &)

grade of Asaistant Engineers/Juniar Surveyor of Works,

Will be d lowed the scd e of Assist ant Enginearg/Juniar

Surveyors of Works ie Rg 2000-3500, ¢én 8 personal basig,

after completion ©f 15 yearg nf total service as Superinten-

dentg (BR/EM)/SurVeyor Assistants., Thig perso nal promntion

will be on fitr3ss bagis, As and when Fegul & vanancies |in

their grade of Assigstarnt Engineera/J_unior Surveyor of Worksg

arige guch officers who enjoy personal promotion will bae
- adjusted agaj.nsttﬁose vVacancies, subject tyu obsArvance o

Narmal precedura.

(114) In the matter Of pay fixation, the Superintendents DBR/EM/
Surveyor Assistants who are & lowed the scale of Rs 2000-3500

On personal basis wil] get the benefit of FR 22(1) (a) (1).

(iv) on being grantaqd peérsonal promotion to the g9rade of Asgistant

Enginears/Junior Surveyor of Warks, the Superintendentg/

Surveyo-r Assistants wi]}] continue to perfarm the sane

service will ba effective from 01.01.1991.

I. % This issues with the concurrence of De fence (Finance)

vide their Uo Ma 826 M-1/96 At 26.04 .96 .

i

Yours faith fuily.

Sd/- x x x
o (MV Vijayan)
Cepy_tr : Degsk Officar

1. CGDA, New Delnhi

2. DA, SC, bune, DA, NG, C/0 56 APO, CT (AF) Bargalare
3. Defence (Finance) Morks .
4. CHO/A-6 |

5¢ E-~in-C's Branch | /\\
6. Department of Expenditure Us(1c) ,
7« Shri X Nayak, Fifth Centra) Pay Crmmissicn




" ANNEXURE

| '
. ﬁ
-)L§9%T OF ggggﬁ_gggg_qg;;gqg_gggggg_No 4-12/88-0E-1(Pt) af’ 22-7-93"
OTBP and BCR Scheme - to Group!C' Staff of Administrativé offiges
(Circle Qffiges) in D¢partment of Post.

The question of Lxtending 'the Time Bound. one Promotion Scheme(TnOp)
and Biennial Cadre Reviews(BCR) to ho Group'c! Staff of AMministrative
Offices(Circle.0ffices) has beon under consideration for some |time past,

2 It has now been decided to extend the benefit of the Time Bound
one Promotion Scheme and Second Prornotion after 26 years of satisfactory

service to the clerical staff of administrative offices excluding posts
-1ike Hindd Translator,Librarian ete, '

3. The following instructions arv issued to ensgure propar implomeatas-
tion of ‘the scheme mentioncd in pera two, above,

3.1 The scheme will come into effvct from 26,6,93,

3.2  The posts of LDCs(Rs 950-1500) and UDCs (ks 1200-2030)4n thae @ircle
Officas,except to the extent of the LDCs/UDCE who opt to remain in the
existing scale, will be abolishud and an equal mumber of posts |of time
scgle pPostal Assistants(c.o) (rs 975-1660) w?ll be created, The [remaining
po&ts will howover,be convertod as Postal Assistants(cC.0,)as id whon the
concerned LDC/UDC ccoscs to hold the 8t, All the existing LoCs /Uncs
will be required to ;urnish within onc month their option under] FR-2
according to which Liacy ney, if thoey so like,retain existing scale of pay

W§1°h would be personal to such oificials, The option onc exercised will
b £inal . ’

3.3, on replaceint of the Lics :nc JICs by timae scale Postal Assistants
(C.0) the existi g uutics i tao LIC/YDC in the circle Offices will be
performed hy the +ime ne-)o Porctol “#¢>istants(C,0) Senior Officlals would
.be required to p.:ifoirm the dutics &t resent cntrueted to UDCs,
3,4 The officials who do nnt cpt for thedr 14 scales will be brought
into the gradc of Postal hssistonts(C,0) and their pay will be fixed

under FR 22(1)(a)(2) by troatin, th.: 28t8 in the time scale as jnot invole-
ving assumption of highor dutiece and responsibilitices,
: L]

3.5 10% of total non—gazcttod gonctioned strength{cexcluding isolated

posts) will be surrendecred a8 matching savings with {mmediate cffect on
A permanent basisﬂ '

a“I‘l‘u.‘: existling officials who do not opt for the old scales would be

promotion in the higher scale of R 1400~
2300 if they complete/have complctec 16 yre of service as LDC or|as LDC
and UDC or as Postal Assistant:/Sorting'Assiatants and UDC -taken| togather
ang then for sccond promotion in the next higher scale of ks 160042600
after completion of 26 Yrs of zecrvice, Their peY on grant of promotion

undeg Timo Bound Onc Promotion Schem.: and Second Promotion will be £ixed
under FR 22(I)(a)(1). '

3.7 The UDCs who arc drawiny pdy rorz than tho maximum of the time scale
pay(k 975-1600) and who Opt for Postol Assigtonts Cadre(C.0) to get the
benefit of Time Bound one Promytisn Ccheme, will have their Pay fixed at
the maximum of the time £cale 21 pry ithoyt any protection of the loss

©f pay elresdy crawm, :

3.8 With effcct from the date of imnslementatisn of these oraers),
knowledge; of typowriting will 5. Cscential for future recruits in| the
clerical cadre in Circle CIfices in the pay scale of Rs §75~.600, :

) ..‘2'..




. k l R .‘: . e . ! ST e ..
f'.. ' 1'..\":" ,I - ..‘/ ’ (% B t \1*

¥ = vy 2 e — . . B
. . - o \4fL/ . -, o2

B~ b
3?5’ 4 The minimum educational qualifications for recruitment to
the Postal Assitants grade in Circle Offices shall be 10 + (2.
Yurther rocruitment, if roguired, will be done by Circle 0ff4ices on
an interim basis instzad of through Staff Selsction
new recruitment rules are finalisad,

3.10 The Circle Offics Staf¥, ns on 26.6.1993 will reta | the

. existing liability for transfsr hatween the Circle Office the
Regional Offices. 1In addition, their promotion undsr this |Scheme
will be conditional, subject fo :heir lia iliety tor transfer to

8ny unit located at the rleadquartars station of Regional © fice/
Cirale Cffice. : '

3.11. The special pay Rs 70 p.m. being paid to VOCs will Jtand
withdrawn from the date of introcuction of this Schems.

3,12 Under this scheme only such officials as have complated

16 and 26 years service in tho Postal Assistants/UDC/LDC Grade .will
be ligibla for promotion to the next higher grades of Rs 1,400-2,300
and ‘Rs 1,600-2,660 respectively, if they are otherwise eligible,

In case where a senior has not completed the presecribed pdariocd

- fof gervice. ‘hecreas his/her junior has becomo sligible, then only

the junior shall Lo considzzod for promotion. However, whan the
gsenior .qompletes :h¢ proscribsd service and is adjudgod suitabls

- - for promatio-.. oo . hir/hur original seniority will bo |restorad
. vig=a-viz his/nc: juaiors 5 i lower grade. In such casas
®: promotion "in . r ~als schems will b2 subjecy to the condition that the
gonior empleyc . sarl not H: a-la to claim bonefit of higher pay
ixation mer~l- ~n tye ocr vat el officials who were junior to

him dn thy 1.v.¢ ¢rade woo now draing higher Pay by virtue of early
- promotion. '

-

3.13  1n resnLnt nf " *r:5 wnich are covered under the scheme of
Time Bound One Promotion, th. eri:rs issued vide Directorates Na

39-19/74-P2-1 dt. d 15-6~197. an* litnistry of Finance O M No 7

(21)-E.TI(4)/74 Auted 10-1-1577 . tands withdrawn with effodt from
25-6-19931'

J.14 The oxisting LUCs/U"Cd,'LSO 1/3 quota officials who do not
opt for this schemo will no: be o' igible for future consideration
against thu existing promotional channels, All recruitma2nt| to

LDC,UDC and 1/3 LsG promotion cquota will also be abolished pn
ingroduction of this schemc.

3.15  Tha officials who complets 16 or 26 years of service and
whO ara promoted to thao n:itt hi¢in r scale of pay will continua to

perform operative duties until an: unless thoy are posted to regular
® duparvisory posts, .

3.16 For promotions und:r th: Time Bound One Promotion Scheme and
2nd Promotion Scheme, thoe ~rdorz r2lating to the resgrvation for

SC/ST communitios alreauy i.suece. ..s this office on this subject
may be followod. ' N

4, Tho ex.sting instructions iz applicable to the diffa

cadre to ass:ss “hoir fitno-s Zor nromotion to the noxe hig

8cale of pay will 5. Spserve an'c tho formalitiss inthis re
dhould be complatced whan a 2¢riol of three months., The pr
to the next highc: scaly

DYy will be granted from the da of
which the cligih)- 0f ilcials complate 15 and 26 years of ragular
service regpactively, ' L
5. This * 1. 2ih the concuzrence of Ministry »f Finance
(Department of E: _rditurs vids .0. No 2(24)/E.111/92 date

11.5.1993 .. TOVD FL225%/13("ar) /93 dated 25.6,1993 and in
consultation wit:

fin3nce wrict {(Postal) Dy No, 1979-FA 93
dated 16.7.1973, /

»
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From :-

Army No, 9560247
CN Chary, UDC
¢/o Garrison Engineer
To,
Hyderabad = 500 005

The Engineer-in-Chief

Army Headquarters
Engineer-in-Chief's Branch
Kashmir House DHQ. PO

New Delhi - 110 011l

( Through Proper Channel )

9]

BENEF ITS OF HIGHER SCALES OF PAY AS ON

3¢y 2L

{P)

(I) R&D Chandrayanagutta

01—01-g§
AND 01-01-91 OR LATER ON ¢ COMPLETION OF YIrs.

AND 15 YIS OF SERVICE AT PAR WITH B/R &
¥ /M GRADE I _AND GRADE 1

espected Sir,

1, ‘ I may kindly be permiﬁﬁed to state the £ollow
facts for your consideration and favourakle orders for
immediate implementation please :-

(A) SERVICE BIO DATA/SERVICQ BIOGRAPHY

ing

1., Date of continecus appointment CSM, T/&lk/

INC 13 Mar '1964,
2. Stacnated in LDC for 22 Years of Servi
without promotion (as per rectruitment
vide Gazettee of India, SRO and) I hav
kean stagnated in the scale of LDC dur
Mar '1984,

3, During 23 -Years of Service I have lkeen
promoted as UDC in Feb '1987,

ce
rules

()

' (B) DUTIES OF QUR CLERICAL ST2FF OF COMPRRIS ION

In this connection I would like to bkring the

following

facts regarding clerical cadre for your persunl for granting

Time Scale promotion. :=

A

1 The Clerical cadre in MeS plays a very
significant and vital role in administ
They are the key personn:l in presenti
to the appropriate level wi€h suggestd
'leaving the choicec of decision to the

\ rities, Unlike the clerical Staff of o
Central Govt Organisation, MES clerica
is required to move on posting very fr
due to down grading and raising units
offen as required and even to un-popul
stations throughtut the country inclug
Port Blair and Car Nicokbar which is me

detached from main land and in emergen
to Border Road Organisation/Field area
similar to other Class III Staff.

Con

ration,
ng cases
on
autho-
ther

1l staff
equently
on and
ar

ing

inly
cles

s

td..-?/Z
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FATE OF CLERICAL CADRE IN MES

:PAGE NO ¢ 2 3

- U A

The duties of clerical Staff in MES and that
of other department like P&T, Railway, IT
Exciss etc are totally different. In other
organisat.ions the clerical cadre are reghlired
to do routine duties of purely clerical pnd
general nature, The situation in MES is fthat
the clerical cadre not only deals with esta-
klishment matters but attends to other works
in different sections in addition to typing
work, relating the construction of project
an¢ maintaining them, The clerks in othsr
departments are entrusted witih specific |duties
and the duties of these clerks Letween qne .
deparcment. tc other within the organisations
Ministries or not inter-changealle, Forl
instance klerks in P&T a ccormercicl deals only
with acceptance oI amount ard issuing regceipts

concerned Staff and they need not have
"Know how' alout the procedure and “jorking
system of the entire P&T whereas the clerical
of ithe MiS ought to know the clerical work
hendled hy the seztiens, viz 3-1 to E-8|of the
BEr ancha2s of NMES Teptt. Therefore the Clerical
work handizd Ly the 1'n5 clerk are incomparable
with the other dznertiaental cl2rks of the
¢enwral Govt,

The Pay scales ané promotion avenues available
t.o *he clerks of other Central Govt organisa-
tions 1ike p&T, IT, Customs, LIC, Banke|etes,
rre hicher an¢ better that the MES clerks, The
clerical job in MES calls for Semi Techpical
work in as much a5 the associate themselves

in the Ingg, activities in the departme
the three services, It is clerical staf(

4

L for

in
M¥3 vho handles the ludget releting to the
worxs in department including meintenance of

Conscructisn Zcocounts Zcr each work, Besides,
thouse clarks arz supposed to ke more thoroughe

laknor welifere lawe, handlinyg with the
CAT Coses, Arvitration ceees ete, beszid
attending " Unstarred gesestion M raised in
Parliament., Thereiore the manctional respon-
silkilities of clerical ctaif of IS5 stAnds
on & dlfferent foctiry ond cannct ke lguolcally
equatec with theat ¢f other Central Govr Deptt,

1,

An LDC in MES takes in reality 20 to 25 Years
to get next promotion as UDC although, |[recruit-
ment rules provides that LDCs with 8 years
service in the grade are eligiakle for |pro-
motion to UDC., An UDC in MEZ tekes 18 to 25
years to ke promcted as 0S II, although as

per recruitment rule UDCs with 5 Years |in

grade are eligitle for promotion, hope |to

Cont@..dJP/3uas




- yet progressed the "Cadre Review' for clerical czdre vhile

UDC at best, in comparison, LOC of
rallways and other Departments gets vromotion
as UDT within 5 to 6 years. An LOC of Rallway
cn passing department examination becorz a
Group 'B' Officer within 15 to 17 years,

retire as

2., The disregard shown to the clerical cadre in
the MES chows .that no career planning is asse~
ssed Ly the depurtment for clerical cadre,
whereas in other deptt, like P&T, Railway _
Posts carcer prospacts are planned and employ-
cecs entered in their department with the same
gqualification and scale of pay arc allowed to
get atleast 3rd promotion in their carser |and
an LD eptered in tnose dapartwents acquires
at ircast in the lowest gazetted status,

3. It is not out of pla¢e to mention that your HQ have not

completed other cadres as recommended Ly the Ivth Pay Commigslon
thus total injustice has becn done to clerical ccdre in ignoring
in'Cadre Revizw', S&cnle of pey avarded to the Cierical cacre
Ly each pay ccrmissicn and adopted by the Department chows that
the clarical cedrs personael were hought dowa dav=Ly=day whén
cempare to their countorparts f£rom 1347, : :

D, RUQUIKEMENTS TO BE FULL FIJLAD AT DAR WITH OTHERS

L ety A S -

A
Supdt B/R, L/t and SA Cadre hzve cen. granted
Tire scale of pay based on the judgement
delivered by the Central Adminictrative Tribunal,
Bangciore and it ic implemented vide Govt| of
Tndiz, Min, of Defence Lt No, 2C/90237/4603/E1C
{Lecal) /1993 /Dlwerks) Qated 25 Apr 96 in MES,
Ir is needless to say that the co—-employsees -
(i.e, Clerical Cadre etc)-B/R, £/4 and 3a
cadre should alsc be granted similar Time
Scale of pay by showing impartial attitude
X _ between cadre to cadre, I£f this is not dgne
it is a grest 1injustice to our cadre, who are
working alonowith B/R E/M and SA cadres per-
sonnle, in tl.e sociclistic pattern of our
country, It is a2lso mentioned that clerks3 are
also cdealing Ternnical metteors with technical
cadre perscnnel ky vitues of 2xperienca and task
assigned to them, Furticr follzwing szligat com
mon peints 2ls0 Lroucht to voir kind notice

plezcz,

T, Tt is recently noticed that our emplovees)

(a) We are also suffers remain without any .
‘ promotional kercfitw for long and longer
time, Soire of our colleagues are also
retired without any promotion in same
initial appointment scole and cadre, |Hence
clerk zlsc el2gikle for abcve beadfit, ‘

(b) We cre also governed under samé CSR Article

hence our cadre also got ought to get the
Lenefit of time sciale promotion.

Contdgyg.p/4.ll.
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(c) Same CCS conductnrules and financia

gulations are also applicable to our

which are appliccble to?particular
for whom you have implementated the
of benefits, '

(&) :
are also similarly applicable to al
in MESp hence clerical cadre also e
in time scale,

{e)

are also similarly applicable to o
plzase,
quoted above also applicable to cle
cadre,

(£) All bther service conditions also s
applicakle

under your letter quoted above are
- implemented to clerical cadre.

(g) Honourable CAT Bangalore Judgement

applicable to the applicants and nol

cants of MES B/R and E/M Cadre shou
implemented to the employees of MES

service conditions or retirement beiefits

Recruitement rules and retirement b

re-

cadre

cadre
orders

1

cadre
titled

efits

n
ur cadre
hence benefit provided under

letter
ical

lmilarly
to our cadre please, henge orders

to be

1s

1 appli-
1d be
who

are salling in the same boat and facing same

grievences /problems.
(h) B/R & E/M and our cadre is belongs
category, Both cadres are serving £

- £ilment of Aim/Motive of MES,

(¥ B/R & E|M and our cadre is covered

same group (i.e.) Broup 'C' and gov

under same Rules and Regulations, H

to Basic

or ful-

under
rmed
nce

right of elegibility for all benefits also

equally applicable to clerical cadr

4. I would like to invite your kind attention to th
contrrined in Ministry of Finance ( Department of Bxpend
vide U.0 No, 2(24)/E,II1/92 det2d 1L May '93 anc Dy. No,
Js(pers) /93 dated 25 Jun !93, according to which in P&T
existing pay scales of lower division clerk viz R§,950~-1
been replaced by a new pay scale i.e, Rs, ©75~1660 with
from 26 Jun '93, It is also further zdded in the aforesa
that LDCs on completion of 16 Years of service will be b
on the pay scale of Rs, 1400-23C( and on completion of 2
of service in the pay scale of Rs, 1600--2660,

(E)

5. We request your kind honour to implement/

JUSTIFICATION REQUESTZID

Extend

pleace,

e orders
iture)
72266/
Deptt
500 has
effect

id lettzer
rought

6 years

the

orders instructions contained in your letter No.
(Legal)-D) datel 24~4-
impartially we also may please be granted the facilitie
01-01-86 immediately at par w

6.
Min of Finance (Department of Expenditure) referred in
paras may also implemunted immediately wef, 01 Jun 83,

Contd-. ...p/s. L

90237/4603/E1C
96 to me ané my cadre (Non applicants) also

foom

ith cadre B/R and /M Gde II & IS,

*  Further raising of pay ecales of LDC in accordance with
bove
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Te The above subject matter has not been referred to the

Vvth Pay commission either side nor from the staff side, morever
the subject matter and irrespective date of the orders/four
demandd:zdoes not cover under the jurisdiction of the vth Pay
Commission, So,far previous Pay Commissions are not recommended
any benefits to a particular cadre with retrospective date of
effect, To avoid the natural justice, you are requested not to

“instruct us to wait till present pay comnmission declaration and

make any statoment which will construct soild concrete grave
vard to the justification and natural justice to and the granting
benefits already order of implementation/Nogue please, ‘

8. In case if you derive the above justification with
one or other reasons or.made cdelay in decision we have no other

way to knock the Coor of Court of law to Seek justification
from other side, : .

9, We request you honour to kindly issue favourahle'
“:cision immeidately,

Thanking you,

Ycurs faithfully,

RS

N T, N
Station : Hyderabad - ( C4N, Chary }
Armyq No,9560247
. u,.D,C,
Date :+  26-08-1996 c/0 GE (P) (I) (R&D)

Chandrayanagutita, Hyd,
Pin 500,005, '
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Dlelprpone s 844396 . Chief mngineer R & D
Secuncerabad - 500 003 °
1001/ \30:, /;ga l?-';,iep!96
GE {(I) R& D :
Chandrayangutta |
'BRNEFITS OF HIGHER SGALZs OF PAY AL OF 01-01-5C
AND 01-01-91 OR LATaR ON COMPLETION QF
5 YaaR ND 15 YaRS OF SSRVICE Al Pl WITH
B/ & A/M! GRADE I ~lD GRaD3E Il !
r i
! i I |
1. Re‘ference your letter No. 1016/1101/.4;'.113 dt 07 o2p 96,
‘ , [ . :
P ‘.-LppliCdt'_lOIlS rc.ceived undu.r the dbOV\. Quoted let_;uer er

retirned herewli th.

3. In this connection please refer w d-in-C's

létter Wo. 90270/27/5G¢/ 41 3). deied 14 Jun 96 recei
C4sC, Pune letter Nos 13240L42/Cd(3re R;.v;ew/q, RS
dated 27 Jun 96 (Qpy enclosyd) <s reoc; refiraiCee

el

{r ‘Opalaxrishin

ancls 3 aAs above, r.ejor
i -adn Offr

for Chief 4.

br New klhi
Vveci UNGer
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Pay Commisswn Refuses to entertain case [p‘_%
J

T . - ——

of SEA's Pay Revision retrospectively
Copy of D.O. No. 50/4/94 daled 17.1.96 ol Oih

Central Pay Comrnission Addressed to Secrelary
Ministry of | & B.

Government ol India,

Filth Ceniral Pay Commission,
Trikul-! Bheekaji Cama Place,
R.K. Puram, New Delhi.
Dated : Jan. 17, 1996

Ead

Dear Sh. Ghose

A numbér ol references are being received Ly fdih
Central pay Commission, both [rom the Administrative
Ministries as well as various Judicial authonties, inwhich
the under line assumplion seems 1o be that the i=din
Central Pay .Commission would also yo nio the pas
anomalios wath a view Lo theirrectilication wth elteci from
pasl dales. . . {

lis clarified that the pay comimission fras no intention '
ol reopening past cases or in making any recommenda-
lion wilh respect lo reclification ol anamolies wilh relro-
speclive elfect. Al our-recommendalion with regard 10
Ythe grant of pay scales, allowances etc. will have .
prosrective eflect {rom our recommended date only. B

Itis, (herefore, requesled hal past cases may'kmdiy

i J he sellied by the concerned Administrative Ministries af

e their level. The above restriction on the scecpe of the

commission’s Jurisdhiclion may ulso be claniied 1o the

g concerned Judicial Authonlies. whenever S.oi matlers
corme up for heanng

wilh kind regards.

Yours S.incerely,

. _ Sg é
=y MUK KAW Y

Ly
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5.0.0. 25%.  1In ciercias o tie [otvery cunlerred by tlhe proyise to
article 309 o the constitution dad in sepersessiou of the Ministry

of Defence (Clnss TT pouto) Lecruitment Lules, 1969 and Military
Eag incer Services Ciien-Iadustrial, Class III ang Clags Iv Postsg
Reeruitnent Ruales, 1971 in co for au they zelate to the poats of
Upper Division Cloris wid Lewer Division Cleries uxecupt ec respecty
thinps dono or omittod to be doms beforu guch supersoss ion, the
Pregldunt heroby mekes the follow rules resmlating the method of
rocruitment to thoe posts of Upper Divisien Clerk and lowor Division
Clerk in the lowor formations of the Army, nemcly :-

1. Short title and commoncomenti=(1) rheso rulea moy ho nallag
the Army (Group 'C' powtse of Upper Divislen Clorkn and lower
Division Clerks) Recruitment Rfules, 1989,

(2)Thoy shall come inta force on ihe date of their publicat ion
in the Ortieial Gazotte, ' ,

2¢ Appllication:-These rylegs skall aprly to the posts spac ifieg
incolumn 1 of the Schedule aunexed hercto:

5. Number of posts, clasaiffeation ani scale of wy. :-The
nuaober of the pogts, their eclassificat ion amd the scalsg of
pay attached thercto shall bo ag specified in columns 2 to 4
of the Schedule aforecsaid,

4+ Method of reeru itmont, age 1imit and other qualif ications
¢te.:~ The mothod of reeru tment, age limit qualificution, anq
other wmattors rclating to the suig FPOSts shall bu os specifieg
in columns 5 to 14 of the Schedule aforesaid,

5+ Disqualification :- Lo person,

(u) who has entercd into or contracted ¢ narrisge with a
person having a spouse living, or

(b) who, having = spouse living, hns catercd into or
contracted merriago with any person,
shall be oligible for appointment to the said pocts

Providod thot tho Cantral Government, wuy, i sat isf ded

that guoh marrisge is pormissivle under the personal law
applicablu to such person and the othor mrty to the uarriag
and titat therc are other grounds for sc doing, excupt any
porgon from the operation of this rule,

b, Powor to relax :- Where the Coentral Goverament is of the
opinion that it ig neeessary or expediznt yo to do, It nay,
by ordur for rceawens to boe recorded Juowe itin:, rolax myy af
proviolonn of thene valed vl velivet b e i oop
etbugory of pyrgom,

7. Baving:- Nothing in these yvules Shnll ovfeet regervit fong,
relaxat ion of apo Iimit angd other concossiony required to be
provided for th2 Scheduled Casteo, thz Sehoduled Tribes, the
x-vervicunen and other spec inl citegoriic of Lorgons in
accordaonce with tho ordory 1sguca by the Continl Levernneat:
from time to time, ‘ i

&
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1. (1) hpuciat ing .:ut.hcrity/dulcgu.t;d
anpointing guthez ity - Cho frnon
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ganent 0fficcr= Heckr T

Lo inntiia G ey LEWOT

Di-;.is;;;:n Zlerns oI wne (331) A Counigs ic.a2c off icar of tho'
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§

5 oyuLTu ragalor ET¥ ce In roy bo frco an unconuccted jepaortacnt
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4, The Dc:artmental ronoticn ocoittec at Org g (I:.sp:ctorate of Records)

. AFRs - - N .
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SCHEDUIE
\ Nope of ruczar of Classifisation Scale of Fuy Whothor galect ion Agolinit dhether
: Post ot g or non-selection for banef it of
post direct added ycara -
rocruitount of service - .
- .~ pdnisuible
- - . ' . ander rulea 30
= of Ganiral Civil
Sarvices
(Pungiuil) Rules
1972
1 7 T SR TR [ S [ S L SRR SRy PR
e Ui ea w7-23( 12, ) General " Rs, 1200~ 75% by non salectlon Mot Not
Tivisren #8 2jcctty Lentral 30-1560-  25% by selectlon Applicable .
N -t s-=int lan  Beirv ices EC—40- Mote :~ In a Connpnd/ Applicable
fiausret Grousn 'CY 2040 Corps/Sexv icca/
- 3. Hon—-Gazotted . Batobl ishpent whas
yemticad Miluistrisl clerionl eatcbl ighmont
is not borne ¢n a
s central rester and whosa
strengta ol ILLCa does not
2xezed 100, 100% by
non~gsclect on
fcéucct ona: 250 ttnur guolification Whetlhir age a2ns 22acational Perlod of lathog-of recruitment whother
roguirig O.r L lToet recrultuent o qualif irat ions prescriszd ., Irobation, by d ireet recraltuent or by
" for direct racruitoent will'. if any proaot ton/tranafer/daputation
epply in the case orf pronot- and wpercentegs of the vacanc fes. .
e e e e e e et e e e = A 0288 _ o o o e e m e e — = - to bc_filled py_vorious nethods.
- T - e i e - = 9 e .- 10 _ _ .- - i N s (R,
et antliczple Hot apoplicable No Ey Promotion
o Probatlion

Feriod




N
N
MOw

q

Hope Jacrer

Scale of Pay

Whetl.ex
select ion
post or
ron-select fon
post

Age limit for
- direct recruitnent

5

6

Jocn-Selection

.
Y

Not excasding 25 yearc(helesable feor
Government servanta upts 40 ycurs of

pccordance with eorders/instruc-

aio in;
tlons 1ssued by the Centrzl Govt.j.

Hotas:i~

1. Tho crucial datc for detur-
nining the age lioit sholil k2

- the closing date for rcceipt
of applicetlons from candidotes

in India(othor thon those in
indaman and Nicobar Islands
end Ielshedweep).

5. In respect of post of
recruitment to which 1is

rade tiwrougih Eoploynent
Sxcnanges, the cruclal dete
for determining the age linlt
sanll, in each casc, be the
lect date upto whizh the
Employvent Excianges oxe
asxed to SpoOASOr nomes

3, The methad o{d‘illi = up of
vecanc lze by transfer will not
appyly in the case of appolint-
nonts made on conmpassionate

grounds ¢f dependents of Govt.
gervants who diz in narness or

\ ret ire oa grounds of amedicel

invalid ity.

cf of Classgif ication
the =osts
Post
1 P 3 4
Lover. +c3:5(1961) General R8.950-20~
Divisicn *S.idbject Control 1150-EB~
Cierl. Lo Sar ice, 25-1500,
war<iica Group'C’
f:y3ndent ion-Gazetted
oo Ministerinl
dorklcad
e )

rY

'0-0‘2./"



Whoethacr »at
added yeors of

aserv ica undar rale
33 of CCE.

WO

=1

Tduc=tlonel and other qualificstions | ﬁgﬁﬁhﬁoﬁﬁ end Pegéog i’gfx
aae : @ oroba
cat irod fo;-‘direct recruits . quel if lent tons any
proscr ibed for :
direot rocrults
will apply in the
caga of promotcceo
8 | 9 10
‘e . . Two yunrs for
r 1 wvasrienlat fon or eguivalent exenlnat ton of Aga-=ho
r1ecns..is2d Univers ity/iloerd. Egacat fonzl dirgct rucrulto

(11} Speod of not i.us taan 30 words por aminute
iy tormewr it iug in Engl igk. or 25 words per
cinute o typewriting in Hind i,provided :

(z) Thot a porson | not poosegs ing the sald
qualif ication in typewr it ing mcy ba
=prointed subject to the cond itlcn that
2 wiil not be eligible for dravwing
‘acrement in the pay scale or for corf ixna-
tion in the grzde t1iil he ac uires the
prescribed smeed in typewrit(lng gither in
Znglish or in Hindl; and

Yea

(») that a physicelly handlcapped person who
ic otherwise guclifled to hold 2 clericz)
zcst pbut does not possess the said qualifi-
~cticns in typewr iting, noy be appointcd ,
suujoct to tae conditien that 2 o ivil Surgeon
ar equivalent cert if iea that the scid
--na icapped person is not in a rit conditlon
+o be able to typs.

quulif lcat jons-

ol pronotgesd
from Group'D’
pout. Ho
prooet len

for transfore-S.

A

a3/




fetliod of reeruitasnt
whither by direct
recruitzent or by
\ : ) promot ion or by
: trounsfer or by daputet ion
\’\ A and parccazzge of the :
vacunc ies to be £illed

In case of recruitment bty procotion

or deputation or transfer, the :
ades fron which promo:ion or .
aputat fon or transfor ic be cede

12

\ \‘Q ' by vorlous methode
= 11
‘ .

5% rergsis o toracfer,

N
( v i fns wiilen by direct
\ A - soeraittact. e reant
“\ L ovrezenilin ol Greup
\ &/\ DY sozlerils, woiling
' ﬁ o walss Ly Loondilr,
% mRL g wolh by darset
‘ rooroitand
]
.-
.ﬂb 15
M

Trunsfer -

Perscns working in siniler, cquvelent cf higher grodes in the
Civil tosts of the -Defence Services includ ing maln Secroteoriat
of Ministry of Defence ond posaessing educet ional qualif icztiovns
preserited for direct rocrults in coluon &.

RCHOTICH ;-

Grewp 'D' eamployees of the Unit/Eustaobllishoent who fulfill the
regu = ite edGeat lonal qualif idatlons and rhave rendered five
yeors reguisr sarvice in the grode.

Hotues -
1.  Recerd keeper of the Unito/Ecteblishrent shall also be
eligitls for pronotion alengwith Group D' ¢nployeec.

2. Te noxisun number of recruits by thils pethod shail be 104

of tha vacsnc ias in the ceadre of LDC cceurring in a year. Unfilled
vocanefes skzll net b carried over which, will be filled by
transior, fziling both by dircct recrulicirni.

£
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]
It _;. D_-»artmuntel Propot ion. Committac CIcumstances which
\ - 2xists, -what is its conpositlon Uaion Public Sorvice
: C:ariins fon i3 to bo

crnsulted in aaking
raeru itoent.

13

14

o

1
.

e~y -
- ....u.__‘.\. o 43

t~2 Fromot lcn Comafttoce consiating t=

{3y Zopeinting Authority/Salegzted cpvointing authordty - Choiroan
(1) Szalvr idzinistra at ive/Zatobl taancnt Off icor - Jaunrber

) - cowt 452 fonzd Off fcer of the ranc of Lt Col/

(i3

aior/Corinin os tac clse ady oo frop an.

sacomectsd Dopartaent - Mopoer
Th2 fi_._,rmc.nt.u Spronot fon Conalttee at Judgo Advocatl Generszl :
Ti-ewsiontan Arzy Hendquartara.

(i) ipnointing autlor ity/dclegated appeint ir.g zuther ity - Che fxrmon
iY ol /It Cel ' . . = Monbow

333 V=jar/259 . - Mcober

-, Di--ptmenta: Sronction Cemaittee at Defence Security Corps Dto

Arcy ZindgRaLwslSe i

D3 Tipsctor Ioefence Secur ity Corps - Cholrzen
(11 =30, Duforo: Sccur ity Corps Records Cennzrore * = Meober
-~ lfeaber

(£iz,350-2, Defence Secur: ity Corps Dto

oo Sousrtm.atsio Pre ccticn Comaittec 2t Ore 8 {Ir‘.sncct.org_tcs of ceords)

—-- _rlgunrters.

w

cit o Too .cte of Reecrds (AYTY Hls) - Cholrzen
(I il oasc e of Snief Decerd O0ZIdcer of any )
\ soré TEf e - - Meober
e

zk'f

Mot Apolicntble.

o

(ii1) Joint Tirectcor(CP)
Org 4 (Clv) sruy
Y0s - Meoger

{(in reszect of Decor

Creices cti:2r then n.r'"j

Or-iannnce Corps Reeorads,

Zlectricnl & Mechannical

-
. zng Inecrsgiecor )
. Zng crl$.\cco;ds Hilitory forn Rocords o

- e
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NUTLFICAT IO
yew Delhi, the 27 Apr 1989,

S.R.0. 130, In gxermice of the powers cogierr2d by the prov

isd

to articlue 379 of the Const i¥ntion, end iu gupersession of all
ijot if ications on the auhject, excapt as respects things done OX

ommitted to Le done hefore stich supersessions the President
hereby makes the following rulea reguleting the wethod of re

mant to the gout of Group ‘D’ (Nop-Industrigl) in the lower
formations of the Army, nomoly -

1. . Snort title and commencement — (1) These rules hay be ©
the Army Group ‘D' (Non—-Industrial) pocruitment Hules, 1383.

(2) Thoy shall come into force from the date of their
publiocation in the offlicial Cazetio.

24 Number of post, clasoif ication and the scale of pay -
The number of the pa3in, the ir classif icat ion and tho scale
pay atteched therato shall be as opecified in columns. 2 to
the sohedule annexed to these rules.

D Method of recrultmeut, ogo 1igit and qualification, ote
The method of rocruitment, age ]imit, qualification and othe
matters relating to tho said posts shail be as specified in
volumns 5 to 14 of the ’ Schodule oforesaid.

4. Disquallii'ioation ~ Nc peroor,

cruait—

alled

of
4 |of

»
T

(a) who han entered into er contracted a marringe witk

o poersou having o gpounc living, T
(b) who having o spouud 1iving, hags ontered intv or
contracted a marri with any [erscn,
shall he cligible aliprible for appoiriment to the said posts

Provided that Contral Government mey, if gat iaf ind that

puch marriage 18 pormiasiblc ander the persontl law appl icable
to suh person and the othor puarty to the marrin and that thore

are other grounda for so doing, oxompi any perscn from the
oporation of tl.ls rule.

Se Power to relax — Wheroe the Central Government. is of the

opinion that 1t is pecessgary oOr exved izut 80 _to do, it may by order

ond for reasons tc be rocorded in writliag relax any of the !
provisiona of theso rules with rosrect to any ¢loss Or categ
of personB. )

6. Suving - Nothing in these rules shall arfect reservat id
relaxatiug of 0goe 1limit and cther concessionn required to ba
qrovidod for tho Soheduled Caates, Scheduled Tribed, Ex—-Berv

ory

ng,

joemon

and otuor spooinl ¢catogorion of porioud in nouerdmico with tho

orders issuod by tho Coptral Geversrant 1rem time to time in
this rogard. '
' Sa/- oA
R.,R. Koshal
J.der Secretary

SCIEDULE

F.No. 57472/0r & Civ)(a)

ﬁjBngi{




SCHED I
" - L
- v | .o
i e s = T
T - : : Lioensifi- Scale of ¥aye Yhethes ipe linmit sihether hepefst of
st H Ant iCT.. selscizon for direct sdded yeers of service
ol R nost Cx reeruits. admissicle under rule
’ nos- 30 of the Central
- ssiect.cn Civil Ser ices( Tensdan)
T05%. Rules, 1572-
1 _2 _____ - L - 9 T
Jacn/ 2530% “aperal Centrzl 35.755;12— Nor—~ “B 30 25 years o
1:588niYrS (19€e2 ger-rizes Group B870~EL~- Seiecticn. (relaxable upto
"D lon-lndustrial 14-94C. ' 3¢ sgers for Govi
Yon—-Miuisterial. eryniie s per
orcers/ instruct icns
isaied by tke
Cermrel Government).
ziicationul Victher zg2 ond Teriod of ethod of receuitze.t wasther Iy, direct
aun other ejucat lona~ rrokotion recruitme .t or oy rroooticn or oy :
qualif lecticn ous.lif featlon if aav. dcputation/tra_;sl‘er a.d perceatage
requized for preser ived Jor 5f the vacencies to be filled vy
diroct recruits various methods. ' «

cirenst
gL inLa

TR

e et e S AL abia & ne

vill wpmly In
tnt ocuse of promoteos,

G R v .

11

e ———— e =

o
’ ]

'1:1_._1'.’11

S Mindlo Schenl jaud

ey St egudvideot.

Tapieeele
= ‘
TrolnLing in baoic
ad Kefrooaoy
cese L Heme
Grounds wand Civil

D fence

ot Applicablo.

2 yaars ler
*airect recruive,

;Lo probation

for transfcrccs.

75¢ wy tra:sfor ouder the @arpluses |
def icleacies scheme f2llivg vhich Ly
direcs racruitmeat

254 by traasfcer or re—lzssificatioa of
6C1ving salelwclsS, chowk i4ars, Eresh,
Gardu-crs, Mezdoors with 5 ycars ¢
rogulos service in the grade failing
which by direct recruitmeant.




v

In cise of rzcruitment by romotion’

degubatio-;/transfer, grades from
which promction/depatation/iransf=r
te b2 made

If & Derertcental Frometion Cemmitte
oxists, what is its compesition.

;

Circuntzaces in

.which Uruicn

Public Serv che
Ccmmission 1S

‘to be ccnsalied

in m::_-: ing -
recrultos. . t.

12

13

14 .

i?

'c-.:':si-:'“ - 1) 75% uy ‘; as.alfer of
»ine ir . olailar '

PLlI0LS
Iraly . _.;.—:. or h‘%er grates in
ti, - _awer foractions of Lafcnce
Eoruinu s

{(2) 27% vy wransier or
ro=-cl-osLificstlion of sorving

S - roedinz, Ghowkliars,

ooy o rdapsny, Mozdnorn
hevi,. % ezrs rraalox sorvica
in tlhe wrats.

.,#‘.’ﬂ!fit 1T .

sroup 'D' Deparimental Pregotion
Cerrmittec consisting of :-

1. ippoiagting authority/delegatcd
arpolinting authority - Chairmaa

2. Senicr Aduinistretive/Zstablishment
UL eer - lember -

Not appliczble.

3. 4n o°ficer of the rark of Lt Col/Maj/Cap
¢r squivalant ronk fro:: an un-courccted

Dejartcent = #cauer

IRl el




S fHide3he Thi.UNAL

P 1
A\:.J '\JF aan

(e dis 3 ;'IJ-'.'-H 3694 ana s’?iir/_bﬁ

tons are f£ilea by

The apove Original auplicat

Mr.V.V.Sarma, Counsel for the applicants, secking Aire

bot ian

tn the

responrdents 1o acnord the

promotional benefits]

of the

cppl icants from LDCs

(:O Une

time bound hicher scales to the

rade 1
/

grade, UNC to office superintendent grade IT° & 0.5, @

to 0“ G.\.:é z"“ .é
h.

on scrutiny the oLEicn has raised the folloning{ébjeu

tionsy- , , i?

i} A5 the applic:nts beiongs to diffcrent categ%}ies
1ike LOCs, UDCs and office superintendents sefkir
time sound promotlon to their respective h
categories, how the Single Griginal azppl ic
iz maintaineble for the applicants oz el
to different categories ?

igh?r
atidn
\

g ing

b

1

&

-

o

The appilcints kelongs to different units
Neval unit of Visakhaootnam, LRDO at Hyler

tl}

oy

O

other army units at Jecunderabad:

How the

Original application lis

maintainaible for |

apen belonging to different

unite (inspite

winglr

Lne apy

of the o\

that all belong tc MuS, according to tae %ﬁVOCak£Y2

The counsel £.r tho applicents replied ac folllowst~

As e cotmon hmpugned order is issued all the

epplicants ielonging to di:fernet cstegoyies are.

{incomplete) ‘
pot up for ordera nHefore thr Zeach. s ail the

applicants are M:S employees, common CA iy £i1-4,
\n

Sulmitted for orders as to the meintainabiliry oﬁ?ﬁ@m&ef.

Orivinal applicaticns.

' PEXUTY REG]




